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COUNCIL OF STATE.
Tuesday, the 1st September, 1925,

The Council met in the Council Chamber at Eleven of the Clock; the. 
Honourable the President in the Chair.

QUESTIONS AND ANSWERS.
D e legAi  ION to  th e  G o v e rn o r  G e n e r a l  in  Cou n cil  of th e  P o w e r  to  m a k-tc

R u les  u n d e r  Sectio n  96-B (2) of  th e  G ov ern m en t  of  I n d ia  Act.
51. Thô  H o n o u r a ble  Mr. PHIROZE C. SETHNA : Will Govern, 

ment be pleased to state :
(а) whether, under section 96-B (2) of the Government of India Act

the power of making rules has been delegated to the Governor 
General in Council ;

(б) if so, has the Governor General in Council made rules in virtue of 
‘ the power thus delegated ; and

(c) if the reyjly to (b) is in the affirmative, will the rules be placed on the
. table ?
T h e  H o n o u r a ble  M r . J. CRERAR : (flf) and (b). The power to make 

rules on various matters was delegated in the Fundamental Rules, and the 
Governor General in Council has availed himself of that power by making 
what arc known as the Supplementary Rules. No delegation of rule-making 
power has so far been made in pursuance of the recommendations of the Lee 
Commission.

(c) A copy of the Supplementary Rules will be found in the Library.
T he H o n o u r a ble  D r . DWARKANATH MITTER : A supplementary 

question, Sir. Will the Government be pleased to state whether the Standing 
Emigration Committee had an opportunity of discussing the , Lowlands ques­
tion with the members of the last Kenya Committee and to state the nature of 
the advice given by the Standing Emigration Committee ?

T he  H o n o u r a b l e  Mr. J. CRERAR : Ldo not think that question arises. 
Sir, as a supplementary question.

T he  H o n o u r a ble  D r . DWARKANATH MITTER: The second part,
Sir.

T he H o n o u r a ble  th e  PRESIDENT : The Honourable Member has 
anticipated the answer to the next question.

R e se r v a tio n  of  th e  L o w la n d s  of K e n y a  for  I n d d n̂  Co lo n isa tio n .

52. The H on o u r a ble  Mr. PHIROZE C. SETHNA: WiU Govern­
ment be pleased to state: ,

(a) whether they have consulted the Standing Emigration Committee 
of the In^an Legislature on the subject of the proposal made by 
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His Majesty’s Government to reserve an area in the Lowlands of 
'Kenya for Indian colonisation;

(6̂  if so, has the Committee submitted its report; and

(c) if there is such a report, will it be placed on the table ? .

T h e  H o n o u r a b l e  M ia n  S ib  FAZL-I-HUSAIN : (a) The reply iain the 
affirmative.

(b) The Committee submitted no formal report but merely made a recom­
mendation.

(c) Does not arise.
T h e  H o n o u r a ble  D r . DWARKANATH MITTER : Will the Govern­

ment be pleased to state whether the Standing Emigration Committee had an 
opportunity of discussing the Lowlands question with the members of the last 
Kenya Committee and to state the nature of the advice given by the Standing 
Emigration Committee 'i

T h e  H o n o u r a b l e  M ia n  S ir  FAZL-I-HUSAIN : I shall be very glad 
to inquire if the Honourable Member will put the question down.

R e se r v a t io n  of  th e  L o w la n d s  of  K e n y a  foe  I n d ia n  C olonisatiout.

53. The H on o u r a ble  M r . PHIROZE 0. SETHNA: (a) Have
Government received from the Overseas Committee of the National Liberal 
Federation and the Imperial Citizenship Association memoranda on the 
subject of reserving an area in the lowlands of Kenya for Indian colonisation; 
and

(6) if so, will Government be pleased to make a full statement on the 
subject mentioning what action has been taken ?

T h e  H on o u r a ble  M ia n  S ir  FAZL-I-HUSAlN : (a) Y es.

(6) Government do not intend to depute an officer to inspect this area.
T h e  H o n o u r a ble  M r . K. C. ROY : Could thê  Honourable Member 

indicate to the House the opinions of Kenya Indians on the subject ?
T h e  H o n o u r a b le  M tan Sir  FAZL-I-HUS'AIN : I understand that

they are very much in conformity with the views that Government have on the 
subject.

T he  H on o u r a ble  D r . S ir  DEVA PRASAD SARVADHIKARY: Is it 
a fact that one of these gentlemen has agreed to serve on the Executive Council 
ol Kenya and several have agreed to serve on the local Legislative Council?

T h e  H o n o u r a ble  M ia n  Sir  FAZL-I-HUSAIN : I am afraid I could 
not answer the question from memory.

N a t a l  B orouuhs Or d in a n c e .

54. The H o n o u r a b le  M r. PHIROZE C. SETHNA : Will Govern­
ment be pleasea to state what action, if any, they have taken on the s u b je c ti
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o f the Natal Boroughs Ordinance with a view to moving His Majesty’s Govern­
ment to advise His Majesty to disallow the Ordinance ?

T h e  H o n o u r a ble  M ia n  Sir  FAZL-I-HUSAIN : The Government of
India are still negotiating with the Union Government with a view to 
arrange a conference to consider the Indian question in South Africa.

T h e  H o n o u r a ble  D r . Sir  DEVA PRASAD SARVADHIKARY : Has 
any representation been made to the Governor General of the Union by the 
Government of India and is the Honourable Member in a position to indicate 
what that representation is ? •

T h e  H o n o u r a b le  M ia n  Sir  FAZL-I-HUSAIN : We are in negotia­
tions with the Union Government and are constantly making representations.

T h e  H o n o u r a b le  M r . K. C. ROY : 3Iay I ask, Sir, what definite advice 
the Government of India gave to the Governor General in South Africa to 
disallow the Natal Boroughs Ordinance ? That is the question at issue.

T h e  H o n o u r a ble  M ia n  Sir  FAZL-I-HUSAIN : The arrangements
for a round table Conference cannot be pursued if particular points are pressed 
and a reply in the affirmative or negative is insisted upon.

D is a b il it y  im po se d  on  I n d ia n  Stu den ts  r eg ar d in g  A dm ission  to 
U n iv e r s it y  O ff ic e r s ’ T r a in in g  C o r ps .

55. The H o n ou rable  M r . PIIIROZE C. SETHNA : With regard 
to the Resolution moved on 22nd January last, regarding the removal of the 
disability against Indian students in England to enter the University Officers’ 
Training Corps, which was accepted by Government, will they be pleared 
to state what action H is Mafesty’s Government have taken to remove the 
disability, and whether the disability has been removed by now ?

H is E x c e l l e n c y  th e  COMMANDER-in-CHIEF : No reply has so 
far been received from the Secretary of State to the Government of India's 
despatch on the subject, which was sent on the 26th March last.

R eco m m en dation s  of the  A u x il ia r y  a n d  T e r r it o r ia l  F orces Com m ittee .

56. The H on ou rable  Mr. PHIROZE C. SETHNA: Will Govern­
ment be pleased to state what steps they have taken to give effect to the 
recommendations of the Auxiliary and Territorial Forces Committee ?

His E x c e l l e n c y  th e  COMMANDER-in-CHIEF : The Government 
of India found it necessary to consult Local Governments in regard to the 
principal recommendations of the Committee. The final replies of certain 
Local Governments have only recently been received, and these are still being 
examined. The Government of India have not yet come to any final conclu­
sion on the subject.

R evisio n  of  th e  M eston  Se ttlem en t .

57. The H o n o u rable  M r . PHIROZE C. SETHNA : (a) Will Govern­
ment be pleased to state whether they have received from the Government of 
Bombay a representation of the Legislative Council of Bombay on the subject of 
the Meston Settlement; and
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(6) if flo, what action they propose to take thereon ?
T he H on o u r a ble  Mr. A. C. Me WATTERS, (a) The Government of 

India have received a representation from the Government of Bombay asking 
for an immediate revision of the Meston Settlement to be entrusted to the 
Taxation Inquiry Committee.

(6) As I have abready pointed out to this House at the time of the debate 
on the Resolution regarding Provincial Contributions, the revision of th Meston 
S<»ttlement is not within the province of the Taxation Inquiry Committee, and 
that Committee is not the sort of body to whom sucjh duty could suitably be 
assigned. In accordance with my promise on that occasion, the Committee 
has, however, Ixen asked to advise on the operation of Devolution rule 15 
regarding the allocation of a share of income-tax to Provincial Governments.

T he  H o n o u r a b le  D r . S ir  DEVA PRASAD SARVADHIKARY: H as 
any representation been reco'ived from the Government of Bengal ? If not, 
will the Government call for a report from Bengal before finally deriding the 
question ?

T h e  H o n o u r a ble  Mr. A. C. McWATTERS : So far as I am aware, no
representation of this charu ĉter Las b(Ĥ n rt*-coived from the Government of 
Bengal.

A m e n d m e n t  of  tiie  L a w  r k l a t i.nc to I n fa n tic id e  in  I n d ia .

58. The H o n o u r a ble  M r . PHIROZE C. 8ETHNA : (a) Has the 
Ikttention of GovermiK*nt been drawn to the observations made some time back 
by the Sessions Judge of Dliarwar in his judgment on a case of infanticide, 
wherein he observed to the elTect that “ ihe erimiruil law of India miglit be 
brought into line with the law on infanticide obtaining in Western countries 
where infanticide is treated as an oftence distinct from murder ” ?

(6) Are Government aware that the Bombay High Court, before which the 
same case came on a; peal, endorsed the observation. made by the Sessions 
Judge ?

(c) Will Government state if any action will be taken on the lines suggested 
by the Sessions Judge ?

T h e  H o n o u rable  Mr. J. CRERAR : The Government of Bombay 
have recently brought the case mentioned by the Honourable Member to the 
notice of the Government of Jndia, and the Government of India are 
considering the expediency of amending the law.

A m e n d m en t  of the I n d ia n  I n com e -t a x  A c t .

69. The H o n o u r a ble  M r . PHIROZE C. SETHNA: (a) Have 
Government considered the proposal made in question No. 29 on 22nd January 
1925, regarding an amendment of the Indian Income-tax Act on the lines of the 
amendment made in 1923 to section 16 of the Finance Act of Great Britain 
wheteby profits paid to policy-holders are no longer treated as taxable income ?

(b) If an amendment is to be made, when will it be brought forward ?
T h e  ^ o n ou rable  Mr. A. C. McWATTERS: The matter is atiU under 

^pnsideration. I hope a decision will be arrived at shortly.
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E n cou ragem en t  o f  In d u n  A r t .

C. SETHNA: WiU Oovem. inent be pleased to state : v^vcrii

(0) whether they have received a copy of the scheme for the encourage­
ment of Indian Art framed by the “  Prize of Delhi Committee ”  ; 
and , *

(b) whether they propose to take any action in accordance with the 
recommendations made therein ?

The HoNoxmABLE Mr. A. A. L. PARSONS : (a) No copy of the scheme 
nas been received offfcially by Government. •

(6) Certain 6ugg(!Stions for th<; cstablishmont of a Central Art School 
at Dtilhi are being considered by Government.

I n d ia n  D e leg ates  to  I n ter n a tio n al  a n d  I m pe r ia l  Conferences.

61. The H onoueahle  M r . PIIIIIOZE C. SETHNA: Will Govern-
n ent be pleas( d to state : '

- (a) how many International and Imperial Conferences were held during 
the last three years ;

(ft) what were the functions and objects of each of these Conferences;
(c) to which of these were the Government of India invited to send

delegates;
(d) to which of these were delegates sent by the Government of India;
(e) what were the names and qualifications of these delegates; and
(f) what ha« been the expenditure during the last three years incurred

})y the Government of India in coimection with each one of these 
International Conferences ?

T he  H on ou rable  M r . J . CREIIAR : I lay on the table a statement 
giving the infcrmation asked fc-r in parts (c) to (/) of the <piestion. As regards
(a) and (6) I regret that the iiifcjrmatioi) asked for Ls not available.

Statement allowing the Imperial and Internniional Coiiferevres held during the years 1922̂  
1923 and 1924 to which the Government of India were invited to send delegateŝ  '

Namt of Cbnltercnce.

League of Nations

Evponfliture incurred by Gov- 
t'mmont (cxpendit’ire in ator- 
lin^ hfiR converted into

at the rate ol Ro. 1 »Ls.-l'/.)

1022.
Lord Chrlmnford, Hia Hi!;h- 

n«‘S« th(» Mahfirairt of Nawa- nâ ar and 811?. S. Siva.s\vamy 
Aiyer.

fts. 24;029.6.0.
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Name of Confepenoc. Names of delegates.

Expendituro inotirred by G o v  
crnmcnt (oxpenditaro in iter- 
ling has been converted into 
ru}>ees at the rate of Be. 1 
U.id.).

10

International Union of OeodeBy 
and Geophysics held in Rome.

GoMral Assembly of thr Tnt«r- 
national Institute of Agri- 
ottltui« held at Rome in 
May 1022.

Fftr East Quarantine Conference, 
Bataria.

International Geological Con- 
gross, Brussels.

Imperial Conference for a Pa­
tent of Imperial validity, 
London.

Fourth International Labour 
Conference, Geneva.

Ponnanent International Com- 
missi(A of Road Congresses, 
Parifl.

International Railway Con- 
greaa held in R oiA .

International Advisory Com­
mittee held at Qeneva in Do. 
oember 1922 in connection 
with the question of Anthrax.

1922— con/d.

Dr. J. deGraftfi Hunter. Mathe- 
mfktical Adviser, Survey of 
India.

(1) Mr. J. A. Hubback
(2) Dr. C. A. liarbci

(on leave in England).

No delegate was sent

Dr. E. H. Paseoe, Director, 
Geological Survey of India.

Dr. H. G, Graves, late Con­
troller of Patents and De­
signs.

(1) I^tc Sir B. N. Baau, Member 
of the Secretary of Stnte’s 
Council (Government dele­
gate).

(2) Sir L. J. Kershaw, K .C .S.I., 
C .I.E., India Office, London 
(Government delegate).

(3) Sir Alfrt^d Pickford (Em ­
ployers’ delegate).

(4) Mr. N. M. JoHhi, M. L. A., 
(VYorkera’ delegate).

Mr. B. G. Gw>"ther, Superin­
tending Engineer, Bengal (on 
leave in England).

(1) Mr. Denchars, the Govern- 
Snent Direct-or of Indian Rail­
way Companies at the India 
OfPê .

(2) Sir Robert Gales, K t., late 
Chief Engineer, Indian State 
Railways.

(3) Mr. ft. B. Taylor, C.B.E., 
latti Chief Engineer, Indian 
State Railways.

Lt.-Colonel F. H . G. Hut-cliinson, 
Public Health Commissioner 
with the Govommcut of India.

Exact amount incurred is not 
known. Dr. Hunter who wm 
at the time on Uiavo in England 
W08 paid travelling expensns 
(1st elass) for the return jour­
ney to Rome and subsistonoe 
allowance at £ 2-2-0 a day 
while attending the meetings.

Information not available.

Rs. 1,770.

Rs. 468-1-0.

Rfl. 10,584-2-0.

Information of e.rpenditurt iif. 
curred is not available.

Information of the exact amount 
of expenditure incurred is not 
available.

Sir Robert, Gales and Mr. Taylor 
were in England at the time of 
the CongresB. Mr. DeuchaW 
and Sir Robert Gales were 
granted o(5tual travelling ex­
penses (1st claas) between 
London and Rome and back 
and a subsistence allowance 
of two guineaa a day for the 
time spent on the continent 
on duty. No allowances or 
expenses were granted to Mr. 
Taylor as he acted as a dele­
gate at his own expense.

Rs. 4,790 approximately.
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Statement shomng the Imperial and International Conferences held during the 

years 1^22, 1923 and 1924 to which the Government of India were mvited 
to ŝend ddegates.

K^die oT ConfercfK*. Names of delegated.

Expenditure incurred by Qov’« 
ernrtient (expenditure in stor* 
ling has been converted into 
rupees at the rate of Ke. 1 »  
la.id.y

10

II

12

13

14

15

L̂ agde of . .

I^mperial Conferenco . .

JntBTHallional Confereneo on 
Obscene Publications.

International Conforrncp held 
in in Juije 1923 for the 
purj>OHe of discovering the 
mcjflt elTcetivo moann of com­
bating the olive fly.

(nternational Conference for 
Phytopathology and Ento­
mology held in June, 1923 at 
Wageningen, Holland.

Int«matttnal Cattle btprding 
Congress h< ld in the Nether­
lands In Aujfost, 1923.

Imperial Education Confereneo, 
London.

Conference r»n Tropical Medi­
cine in Angola.

6th Congress of the Far En«tern 
Afwooiation of the Tropical 
Medicine held at Singapore.

October 1923 Session of the 
•Standing Comtnittee of the 
Internationl d’ Hygiene Pub- 
Uque, Paris.

Cx)n-
(Im-

British Empire Forestry 
ference, Canada, 1923 
pfcrial).

Foorth Int«mationaI Boad 
OongresH, Seville.

The Premanent International 
Cemmissioa of Boad Con* 
gTM8, Paris.

Thfe Intematiwial Air CongreM. 
London.

Public Works, Boadi and TraM- 
port Coi\greii, London.

1923.

Lord Hnrdinge, t t s  ttiphntiss 
the M iharnja (if Nawniiager 
and Mr. Syod Hassan Imam.

His Hiirhness the Maharaja of 
Alwur and Sir Tej Bahadur 
Sapru.

Sir I*rabha Sankar Pattani . .

No delegate WiW aont

Xo dolcgiitc wji« sent

No deIog.ite was sent

No d!c.legat-<? wafi soiit

No doU‘gat<* was sent

Lt.-Colonel S. R. Christ-ophci-s, 
C.LE., LM.S.

Lt.-Cf)loncl R. A. Needham, 
C.I.E., D.S.O., I.M.S.

Messrs. C. G. Trevor and W . A. 
Rohertson of the Indian Fo­
rest Service.

Mr. H. L. Holman-Hunt, C.I.E., 
Sopcrintending Engineer, 
Burma.

No delegate was sent . .

Mr. H. A. Sams, C .I.E.. T.C.8., 
Offieialing Wrector Gene­
ral, PoBtfl and Telegraphs.

Ko delegate was sent • •

Re. 31,403-16.0.

Rs. 16,638-6.11.

Information not available.

Rs. 4,.'i30-1 0.

Colonol Tfqwlham was in England 
and hiH T. A. to Pari;» and 

► h»vok and snIwistonof'allowance 
w(ire paid by the office Inter­
national.

Rs. 10,8(X) (estimated). Actuals 
arc not known.

Information not available.

Rs. 30.
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jC ' Name of Conference. Names of delegates.

Expenditure incurred by Gov­
ernment (expenditure in ster­
ling has been converted into 
rupees at the rate of Ke. 1 «

16 Conference of Directors of Me- 
teorologicaf Services and 
Hoads of Obsorvatoi'ies, 
Utretoht, HoUand.

17 Fifth International 
Conference.

Labour

18

19

International C<onforono« of 
Labour SatlHticiatui, Genova.

The Imperial Economic Con­
ference eonvj^ntxl in London 
in Octobcr-Novembcr 1923.

20

21

22

International Navigiition Con- 
greiiH held in London in 102!^

Tlie Second General Conference 
of the League of Nations on 
conimnnications and transit 
held at Geneva in November 
1923.

International Conference on 
Customs and other Rimilnr 
forniaiitieii.

1923— con/d.

Sir Gilbert T. Walker, K t., 
C.S.L, M .A., D .Sc„ Ph D., 
F.R.S., late Director General 
of Observatories in India.

Mr. (now Sir) D. M. DtUal, K t., 
late High Comminsioner for 
India. lx)ndon. Sir Dftdil)a 
Dalai did not attend the Cnn- 
fcrence, hiM place was taken 
by Mr. A. G. Clow, I.C.S., 
actiii|ir a.s siibsMtntx? delegate 
ap|)ointed by Sir 1). M. Dalai.

Sir L. J. Kershaw, K.C.S.I., 
C .I.E ., India Ofti<!e, London.

Mr. J. A. Kay of Millowners’ 
AHsooiation, Bombay, Mr. 
Roy Chowdhury, M. L. 
('aloutta.

Mr. A. G. Clow, I.C.S., Under 
Secretary’, Government of 
India, l)(!pnrtment of lu- 
duHtriefl and Labour.

India woii represented by Ix)rd 
Peel, then Stntri'tary of Stnte 
for India, and he w'jis a«si«ted 
by Mr. (now Sir) ('harlcH Innes, 
Commen'e Member of the 
Viceroy'h Council, then on 
leave in England, and Mr. 
(noW Sir) I>a<.liba Dalai, then 
High Commifwioner for India, 
London, os delegatcB.

India Avas r<'preflcnte<l by >fr. ,
H. A. V. J.indHiiy, r’.H.E., '
I.C!.S., the Indian Trade Com- 
niifibionor in London.

None was sent from India. Tlje 
Secretary of State was asked 
to arrange for the point of 
view of the Government of 
India being put forward by 
the British representative at 
the Conference.

Mr. W . D. Tomkins, India Office, 
rej>reseuted India.

The Government of India were 
not actually invited to send 
a delegate; Sir G. T. Walker 
asked for permission to attend 
the Conference as a repi*oscn- 
tative of India whioh was 
granted.

Rs. 7,199-12.0.

Rs. 285.

Delegates were the guests of His 
Majcsty'n Coverunient.

Nil.

Ml.

No exponditure was incurred id 
India and no information is 
available ns to the aniqunt 
incurred outside India.
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Statemeni showing the Imperial and Intematim<A Cottfererces hdd during the 
years 1922, 1923, and 1924 to which the Government of India were invited 
to,

N^rac of Conferences. Nbmo of dolegatCB.

CJofiit incurred by Government 
(expenditure in ateriing bas 
been converted into rupees 
at the rate of Re. 1

League of Nationa >. . .

International Union of Geodesy 
and Geophysios hold in Madrid

International Pedolagical Con- 
fcroiice held in Rome in May 
1924.

General AwemUy of the Int-er- 
national Ijiatitiit/C of Agricul­
ture held in Rome in May, 
1924.

Second Interrmtional Rewl Test­
ing ( ’ontjres-̂  held in Engluiid 
in .Inly 1924.

Tmperial Mvt'oiogionl ('onfcronce 
held in KncHnd in rluly, 1924 
in eo?ijuncti()H with the Bri­
tish K npirc' Exhil ition.

Imperial Botanical (̂ onft rt*nce 
hold in .Tilly. 1024 on thi* 
occasion of the B;itish Empire 
Exhil)ition.

April 1924 RTRhion of I he Stand­
ing Committee of oflfiee Int<*r- 
national d'Hygii'-iie Publique, 
l*ai’itt.

October, 1924 Reflflion f>T the 
Permanent Comnjittee of the 
oflfiee International d'Hygiene 
PubUque. Paris.

1924.

Lord HardinRc, His Higlinewtj 
the Mahar. j i of Bikaner and 
Sir Muhammad Rafi()no.

Sir G. P. Ixjnox-Conyngluim, 
Itctin^i, Sufwrintondont, 
Survey of India.

No doiogate wu« .sent.

I. Sir Raja Gopala Aohnriar, 
(Member, Secrv:lary of State .s 
Council). "

2. Mr. B. C. Burt (o:i loate in 
Kritfland).

No delegate was sent.

1. Dr. E. J. Butler (on deputa­
tion in Eniilnnd as Director 
of tlie Iiiijcrial Burv'au of 
Mycoh)t(y).

2. lir. K. .1. Shaw (on leave 
iu England).

Lt.-rol. A. T. Gage, l.M-.S., 
(M .E.. M.A., M.B., B.Se.. 
F.L.S., F.A.S.B., J)irector of 
the Bcjtanical Survey of India 
(Oil lo;u'c in England).

Lt. CoK F. IT, G. Hutchinson, 
( .1.1^ 1 M.S., (on leave in 
England).

Lt.-rol. A. B. Fry, C.I.E., D.S.O. 
I.M.S., (on leave in Eng­
land),

Information not available.

Sir Gerald’s exj^nsea were pnid 
by His Majesty’s Government 
whom he also represented.

Information not available.

Information not available.

Information regarding exact ex* 
penditure incurred is not avail- 
aljle. Gol. Gage received 
deputation pay of 2>3itUi of^  
his Indian salary together 
with Hul»sist<;nce allowance at 
the rate of 30». a day and 
actual and necessary 1st claas 
travelling expenses.

Information regarding exact 
expenditure incurr^ is not 
available. Col. Hutchinson 
was granted an honorarium 
of l-6tli of his Indian emolu« 
ments in addition to leave 
allowance while on deputation 
in interruption of leave. Hia 
T. A. to Paris and back and 
subsistence allowatioe were 
paid by the oiBoe Interna* 
tional.

Information regarding exact ex­
penditure incurred is not avail­
able. Col. Fry was placed 
on deputation »nd reoeivad 
2-3rda of his Indian pay and 
a compensatory allowance of 
16«. Sd. a day for the period of 
his deputation. Before going 
to 5aris he was sent to G ^eva  
to the workinff ol the Health 
Section of the League of 
Nations. Received usual 
travelling expenses to and 
from Geneva and subeistenee 
allowance at 3 guineas a day
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^ m e  ot Conference. Name* ot d«leg»tC8.
Cost ihourrad by Govern- 

nient (expciidituro in 
ling has been oonVortitMi into 
riipmn at^ho rate of Ri>. 1 — 
JA. i d . )

io

II

Third Engtisli ntfcAking Con- 
tct^nce on InUnt Wel^orb 
held in Londoiu

Rixth Internfttionftl IiAbonr Con- 
lerenoe» Geneva.

12

13

14

The Wftrld ?ower ConfcrcAcc, 
LondoB.

The PBrmanent International 
Gommimion d t  Roaed Con- 

Paris.

International Postal CongresH, 
•Siookholm.

10 2 International Opium Oonfur-

U .  Ceil. H<xlg8on,
I.M.S.

(1) Mr. /now <̂ ir) A. C. Cliaft^Tji,
I.(J.S.. kto McmhcT 

of the C’oiinoil of the (Jov- 
mior Geni'ral of Irulia.

(2) Sir L. J. KorfihAw, K .r .S .I., 
C.T.K., India Of¥icc, l/)n(lon.

(3) .Sir Alexandor Murray, Kt., 
C.H.K.

(♦) Mr. Joseph Baptists. Bar-at- 
Law, M .L.(\, Brtmhay.

Hip;h Comniiflaioncr for India 
with Mr. J. W . Mfars, tlic 
laU? Ek'ctrical Advispr t<> lht> 
(iovc'rninont of India as Tech­
nical Adviser.

No diJogate was «cnt.

(1) Sir Geoffrey Clurkr, K t.,
C .S.I., O.B.E.’, Dirrcl.
or (k*neral of P(mt« and 
Telegraphs as Senior d(jl(.*. 
gate. ^

(2) Rai H. K. Haha Bnhadur, 1 
M.A.. T>y. Dirtctor lioneral 
of Post bfficu aa 2nd di lc- 
gatc.

(3) Mr. P. N. Miikerjoe, M.A., 
M .R.A.S.F., R. Met. Soc. 
(T»ndon), Snperintt^ndont of 
Post offices and P. A. to Post- 
maatfcr (ifcneral, Bengal and 
Aasau as Socrctary.

Mr. J. Campbell. C .I.K , O.B.E . 
(lat(! of the I.e .S.) assisted 
by Mr. H. Clayton, C.I.E., 
I.e .S ., Financial Commia- 
Bionor, Burma, who was on 
leave in England, Mr. 
Campbell had to leave 
suddenly on more pressing 
bosiness and his place at the 
Conferences was taken by 
Mr. J. C. Walton of the India 
Office.

while at that place. He wAa 
also gi-anttni a free paiwage to 
India. His T. A. to and from 
Paris and subsistence allow­
ance were paid by the O^oo 
International.

ColormI Hodgson wan on le4lvri 
in England at the time and 
rm*ivi*d otjly Travelling allow­
ance and MubHiutonoC aUow- 
ance.

Rs. 17,774^12-0.

Us. 58,80r)-2-0.

Information not available.



The H o n o u r a b le  Mr. K. C. ROY : May I a^k the Honourable thd 
Home Secri t̂ary if he isiv. a position to state whether the cost of dolegafcion of 
Indian Princes t/O the League of Nations as well as the lni[:crial Conference 
is a charge on Indian revenues ?

T h e  H o n o u r a b le  M r. J. P. THOMPSON : Wijh your per nission, Sit, 
perhaps I might answer that supplementary question. The answer is in the 
affirniative. But I believe I right in statin;:; that the Frlnce.  ̂ have not 
on every occasion assailed t.hemseJv̂ es of the generosity of the Government 
of India. That applies only so far as the deputations to the League of Na­
tions arc con> erneil. As regards deputatic.ns to the Imperial Conference 
I believe the cost ô  all the expenses of î ll tiie delegates in England is borne 
by the Imperial Government.

T h e  H o n o u r a b le  M r. PHIROZE C. SETIINA : Do I understand the 
Honourable the Home Secretary to say in reply to j arbs (a) and (6), that he 
is unable to give that information, or whether the information is not avail­
able ?

T h e  H o n o u r a b le  1\Ir. J. CREIIAR : The information is not available 
to me. The Honourable M(*niLer will ob:’.(T\e tlû t we have l)e(*n at great 
pains to provide the information with re;rard to such Conferences to which 
the Government of India wero oithor invited or did Mctually s(?nd their dele­
gates. As regards thos  ̂ Conferences to which eilhr^ Ave were not invited or 
to which we did not send our delegr.tes, I regret '.o say the information is 
not available.

T h e  H o n o u r a b le  M r. PHIROZE C. SETIINA : Can the Honourable 
Member inform us from where it will be avaihblo to us ?

T h e  H o n o u r a b le  t h e  PRESIDENT : It is not the concern of the' 
Governor General in Council at all. The Honourable Member is referring 
to Conferences to which India was not a party or to which India was not 
invited to send delegates. That is a matter on which information should be 
obtained dsewhere.

D espatch  of  Copies  op the  G a ze t t e  of I n d ia  per  V a lu e  P a y a b l e  P ost .

62. The H o n o u r a b le  Mr. PHIROZE C, SETHNA : (a) Will (Jovem- 
ment be pleased to state if it is a fact that in response to a requisition from a 
well-known commercial body for copies of the Gazett of India containing the 
Insurance Bill it was informed by the Manager, Central Publication Branch, 
by his letter No. 855-G., dated 9th July 1925, that copies of the Gazette 
asked for will be supplied on receipt of the copies from the Simla Press ”  ?

(6) Ib it a fact that the commercial body received afterwards a letter 
No. 937-G., dated 17th July 1925, drawing its attention to item No. 4 on the 
reverse which stated “  copies of the Gazettv̂  of India asked for will be supplied 
on receipt of Rs. 9-4-0 in advance, as prepayment is necessary under Govern­
ment order. The Gazette of India is not supplied per V. P. Post ” i

(c) Will Government explain •
(i) why the second letter could not have been sent in the first instance in 

reply to the requisition for copies of the Gazette of Indiâ  and
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(n) why sending copies of the Gazette of Indiaper V. P. Post is prohibit-  ̂
ed ?

(d) Will Crovernment issue orders for sending copies of the Gaz .̂tte of India 
byV . P. Post?

The H o n o u r a b le  M b. A. A. L. PARSONS : (a) Yes.
(b) Yes.
(c) (i) The second letter was issued, not in consoqiience of tlie adop­

tion of any prescribed method, but throui^h an error on the part of a 
clork.

(c) (u) and (d).  Odd copios of any particular i>art of tho Gazette of 
India can be, and are sup])lied by V. 1̂ . P. Th('fe are, however, diffi­
culties in the way of arran^inpr for annual siibscriptionK to the Gazette 
beinp recovered by V. P. P These ai'O due to the fact that impoi-i";irit 
parts of the Gazette are is.s\iod directly fi*om Simla to subscribers, while 
subscriptions have to be collected by the Central Publication Branch in 
Culeutla.

ScHOLARSHirs AND PRIZES FOR I n d IAN A r T St UDENTS.

63. T h e  H o n o u r a b le  M r . PHIROZE C. SETHNA : (a) Will Govern­
ment be pleased to state wl at proi ress has been made in regard to the 
Resolution mwed on 28tU January 1925 and a cepted by them for considering 
the advisability of formulat’n;:̂  a scheme of scholarsliipand pri/es for Ind.an 
Art students and of establi.sh n;̂  ̂ a ccntral institution lor the s:cho!ar.ihi[) 
holders and prize-winners ?

(6) Will Government now ] lace on the tâ  le the scheme formulated by 
the architects of New Pelhi in consultat on with the Ch ef Enginv̂ -c r, wliich 
Bcbeme was rv ferred to by tlie Honoura le Mr. A. II. Ley when eaking on 
the Resolution referred to in (a) alove ?

The H on o u r a ble  M r . A. A. L. PARSONS : (̂ x) The matter is under 
consideration.

(6) The scheme formulated by the architects was phbced before the Stand­
ing Advisory Committee attached to the Department of Industries and Labour 
who made the following recommendations :—

“  As the revised estimate of tho Nĉ w Capital containfl no substantial provision for 
decorative work, the Committee agree that consideration of the scheme should 
be postponed and that it should be revived if and when a comprehensiva 
Bcheme of decoration is approved.’ '

Government have no present intention of taking any further action on that 
scheme and consider that in the circumstances no useful purpose would be 
sMved by placing a copy of it on the table.

T h e  H o n o u rable  D r . SIR DEVA PRASAD SARVADHIKARY : Are 
the Government aware whether the Provincial Governments are making any 
arrangements for training research students to take up this decorative work 
wh%n the Government have money for the purpose ?

T b e .H o n o u k a b le  Mb. A. A. L. PARSONS: 1 have no personal know­
ledge of any such arrangements.
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E x p e n d itu r e  o n  t h e  B r it is h  L e g a t io n  a t  K a b v l .

64. The H on o u r a ble  Mr , PHIROZE C. SETHNA : (a) Will Govem- 
^ment be pleased to state whether they have made any representation to His 

Majesty’s Government that the expenses on account of His Majesty’s Minister 
at Kabul should not be paid out of the Indian Exchequer ?

(b) If the reply is in the negative, do they propose t  ̂do so ?
T he H on ou rable  M r . J . P. THOMPSON : (a) No, Sir.

(b) The matter came under, review recently and it was held that 
it would not be in India’s interest to alter the incidence at present.

T he  H on ou rable  M r . K. C. R O Y ; May I ask the Honourable the 
Political Secretary whether the Kabul Legation expenditure was not* care­
fully scrutinised by the Inchca])e Committee and reported to the Government 
of India as well as to His Majesty’s Government ?

T h e H on ou rable  Mr. J. P. THOMPSON : The Inchca^e Committee 
presumably did consider the question of the expenditure of the Kabul Le­
gation, and I have no doubt that their conclusions were duly considered by 
the Government of India.

The Home Government is, of course, in full possession of the facts and 
I may refer the Honourable Mcuibc'r for further information to an answer 
given by Earl Winterton in the House of Commons on the 15th June 1925. ^
D e fec tiv e  O v er b rid g e s  at B a n d ra  a n d  Sa n ta  C ruz on  the  B om bay, 

B a ro d a  a n d  C e n tral  I n d ia  R a il w a y .

G5. The H o n o u r a b le  M r. PHIROZE C. SETHNA : (a) Are Govern­
ment aware that the Bombay, Baroda and Central India Railway is construct­
ing several overbridges on its suburban stations ?

(b) Is it a fact that the overbridge at Bandra, when completed, was found 
to be extremely inconvenient and evoked much protest from the public ?

(c) Is it a fact that a large portion of it had to be scrapped and rebuilt ?
(d) What was the original estimate and how much has the cost exceeded 

the estimate owing to the rebuilding ?
(e) Who is responsible for the mistake, if any, and the consequent loss ?
(J) Is it a fact that, despite public protests against the Bandra overbridge^ 

an overbridge at Santa Cruz was allowed to be completed though it had the 
same defects as the Bandra overbridge ?

(g) Is it a fact that a portion of even this Santa Cruz overbridge is scrapped 
and being rebuilt ?

(h) What was the original estimkte and how much has the cost exceeded 
the estimate owing to the rebuilding ?

(t) Who is responsible for the mistake, if any, and the consequent loss ?
T h e  H on o u r a ble  M r . D. T. CHADWICK: (a) Yes,
(6) The bridge was found inconvenient and protests were made by 

pubUc.
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(c) No. The stairways only were redesigned.
(d) The original estimate amounted to Rs. 19,407 and the expenditure

actually incurred to Rs. 20,191, i.e., an excess of Rs. 784 only. #
(6) The bridge was designed by a well known firm of Engineering Con­

tractors and the design was approved by the Superintending Engineer, Construc­
tion, for the Bombay, Baroda and Central India Railway.

The Fanta Cruz bridge is not yet completed. It had been ordered at 
the same time as the Bandra bridge and its erection was delayed in order to 
add the half-way landings found desirable in the latter case.

(g) No.
(A) The original estimate amounted to Rs. 17,844. The work is expected 

to be completed well within those figures.
(i) Does not arise.

D w e l l in g s  o f  W or k m en  of th e  B o m k a y , B a r o d a  a n d  C e n tr a l  I ndla
R a il w a y  at  M a t u n c a .

66. The H o n o u r a ble  M r. PHIROZE C. SETHNA : (a) Has the 
attention of Government been drawn to the photographs and description 
thereof, which appeared in the Bombay Chronicle of 11th July 1925, of the 
dwellings of workmen of the Bombay, Baroda and Central India Railway at 
Matunga near Bombay ?

(6) If so, have Government ascertained if the allegations made therein 
are true ?

(c) If they are true, will Government state what steps have been taken to 
improve these dwellings ? .

(i) If no steps have been taken so far, will Government state if they pro­
pose to take steps and, if so, what steps ?

T h e H on ou rable  M r . I), T. CHADWICK : (a), (6), (c) and (c?)- Gov­
ernment have seen the photographs and description referred to, and they have 
ascertained that the real position is as follows :

The quarters in question were built in 1921 ov:ing to the shortage of house 
accommodation in Bombay and to the difficulty experienced by the Workshop 
Staff in obtaining suitable accommodation. They were “  Kutcha pucca ”  
quarters having tiled roofs with 1 amboo and mud walls and were never intended 
to be of a permanent character, because in the ordinary course such stafT are not 
entitled to railway quarters and the intention was merely to aflord relief to the 
staff and assist them over a difficult period until the chauls planned by the 
Bombay Development Directorate were ready for occupation.

In view, however, of the high rental imposed by the Directorate in the 
first instance, the workshop staff requested that they might be permitted to stay 
where they were, a request which was conceded as the quarters in question were 
then in a good state of repair. A few months ago certain of these quarters 
began to show signs of deterioration, and as it was not intended to spend more 
money on them (the purpose for which they had been constructed having been
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achieved) the occnpants>were informed that they must vacate them which they 
acc^dingly' did and the quarters were demolished. Similar deterioration has 
now become apparent in the remaining blocks and notice have bepn issued to the 
staff in occupation that these quarters must also be vacated after which they 
too will be demolished.

T he  H onoitrable  M r . PHIEOZE C* SETHNA : How soon will they be 
demolished ?

T h e  H on o u r a ble  M r . D. T. CHADWICK : As soon as the staff vicates 
them.

I m ports of P ig - I ron  from  I n d ia  into  A m e r ic a , e t c .

67. The H o n ou rable  Mr . PHIROZE C. SETHNA: (a) Has the 
attention of Government been drawn to a report in the Times of India that, 
owing to heavy imports of pig-iron from India into America, the Government 
of the United States have appointed a Committee of Inquiry with a view to 
put heavier duty on imported pig iron than the rate existing at present ?

(6) Is it a fact that the Government of India have a profit-sharing arrange­
ment with the Pioneer Magnesia Works ?

T he  H o n o u r a ble  M r . D. T. CHADWICK : (a) Yes.
(b) The Honourable Member is referred to clause 3 (a) of the agreement 

with the Pioneer Magnesia Works which is printed on page 49 of the Report 
of the Tariff Board on the grant of protection to the Magnesium Chloride 
Industry.
S a fe g u a r d in g  of the  P u blic  a g a in st  f r a u d u l e n t  w in d in g  of I n su ran ce

C o m p a n i e s .

68. T he  H o n ou rable  M r . PHIROZE C. SETHNA : Will Govern­
ment be pleased to state if in their proposed Insurance Bill they have in­
cluded mea. ures to safeguard the i)ublic against fraudulent winding up of 
Insurance Companies ?

T h e H o n o u r a ble  M r . D. T. CHADWICK : In the Insurance Bill which 
has been published there is no special provision such as that referred to by the 
Honourable Member. The Bill is, however, published for criticiFms a^d sug­
gestions and any sent in by the Honourable Member will be welcomed.

T he  H o n o u r a ble  M r . PHIROZE C. SETHNA : Are Government 
aware of the fraudulent winding uj) of a Life Insurance Company in Calcutta 
quite recently ?

T h e  H o n o u r a ble  M r . D. T. CHADWICK : We have had complaints 
about the winding up of a certain Ii.siirrnce Conipri]y in Calcutta. I afn not 
prepared to say whether the transactions were fraudulent or not.

T h e  H o n o u r a ble  D r . S ir  DEVA PRASAD SARVADHIKARY: ' Is it 
not a fact that some of these liquidators are appearing in the police court in a 
capacity not ordinarily attached to creditablc persons ?

T h e  H o n o u r a b le  th e  PRESIDENT : I think we had better leave the 
xaatter where it is, if the proceedings are now before a court of law.
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T he  HoNotJRABLE Dr. Sir  DEVA PRASAD SARVADHIKARY : Is it 
not a fact that a Bill lias already been introduced in another House, and do 
Government propose to take any steps to have a Joint Select Committee 
appointed for the consideration of the Bill ?

T h e  H o n o u r a b le  M r . D. T . CHADWICK : A Bill has been introduced 
and has been circulated, and during the next Session a motion will most prob­
ably be made to refer it to either a Joint or a Select Committee. It has not 
been decided whether the Committee will be a Joint or Select one.

P a y m e n t  of  B ou n ties  u n d e r  th e  I n d ia n  St e e l  (P r o te ctio n ) Act.

€9. T he  H on o u r a ble  M r . PHIROZE C. SETHNA : Will Govern­
ment be pleased to state:

(a) the total amount of bounty paid during the first year of operation of 
the Indian Steel (Protection) Act on wagons;

(b) the same during the second year ;
(c) on how many wagons it was given in each year and to which firm^;

and
(d) the distribution of the amount amongst the various wagon-manu­

facturing firiiLS in India in each of the two years ?
T h e  H o n o u r a b le  M r . D. T. CHADWICK : (a) The total amount of

bounty paid on wagons during 1924-25, the first year of operation of the 
Steel Industry (Protection) Act, 1924, was lls. 2,85,C( 0.

(b) During the current year, which is the second year, it is hoped to spend 
the whole of the maximum permissible amount of Rs. 7 lakhs.

* (c) and (d). A reply to these two parts of the question would have to be 
very lengthy in order to be clear. I trust the Honourable Member will probably 
find information, which will meet his requirements, on this subject in Volume 1 
of the Railway Board’s Report on Indian Railways for 1924-25, which will be 
published very shortly.

M a n u fa c t u r e  o f  L o c o m o t iv e s  as-d W a g o n s  a t  t h e  W o r k s h o p s  in  A jm e r .

70. T he  H o n ou rable  Mr. PHIROZE C. SETHNA ; WiU Govern­
ment'Be pleated to state : *

(a) how many locomotives or wagons have been made at the shops in 
Ajmer;

/
(b) the date on which such wagons or loco'motives were completed ;
(c) the cost of such locomotives or wagons to the railway company 

making full allowance for overhead, supervisory and consulting charges ; and
(d) the cost of locomotives or wagons of same or similar type to other 

railways, which have purchased them from private manufacturers ?
T h e  H o n o u r a ble  M r . D. T. CHADWICK : If the Honourable Member 

wiU state the period for which the information is required, it will be collected 
and furnished to him.
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P bo po sb d  A g b ic u lto ba l  Com m ission .

71. T h e  H o n o u r a b le  M b, PHIROZE C. SETHNA : Will Gfovera- 
irwit be pleased;

(а) to lay on the table correspondence with the Secretary of State for India 
in connection with the proposed Agricultural Commission ; and

(б) to state how soon the Commission will be appointed and if there will be 
«n Indian Chairman and an Indian majority ?

T h e  H on o u b a ble  M ia n  Sir  FA2L-I-HU&AIN: (a) and (b). An Agri­
cultural C'ommL’.£ion is not a t present considered necessary and there has been 
no correspondence with the Secretary of State on the subject.

T h e  H o n o u r a ble  D r . DWARKANATH MITTER : Has the attention 
of Governmont been drawn to the press comments regarding the suggested 
Agricultural Commissicn and the constitutional implication of the Central 
Government attempting to interfere with the ministerial subjects in the pro­
vinces ?

T he H o n o u r a ble  M ian  S ir  FAZL-I-HUSAIN : I will be very glad to 
see them.

H om e  R em ittances.

72. The H o n ou rabi-e M e . PHIROZE C. SETHNA: Will Govern­
ment be pleased to state whether the total amount of remittances, which they 
have made to the United Kingdom by purchase of sterhng or other means up 
to 31st of July 1925, is—^

(а) smaller than the amount pro rata for tliis period as foreshadowed in 
the budget statement, or

(б) larger;
(c) smaller or larger by what figure ; and
(d) the reasons explaining (o) ?
T he Hohoubable Mr. A. C. McWATTEIlS  ̂ The total amount of remit­

tances for the 4 months endiiif' 3Lst July 192.̂ 3 wa'-; £!),92r),000 and the total 
■estimate for the year as indicated in t!ie Budget waf £-31 ̂  millions. The Budget 
Statement did not attempt to distribute tlic reniittarce.s fiv  rata, as it is prac­
tically impossible to distribut<e the annun.1 budget programme of remittances 
month by month. The a-tual remittances must depend to a Iftrge ext**nt on 
various uncertain factors during the year, and it is not therefore possible tq 
make any comparison in the mariner suggested by the Honourable Member.

I ssue  o f  N otes . •

73. T h e  H o n o u r a ble  M e. PHIROZE C. SETHNA: Will Govern­
ment be pleased to state whether they have issued any notes in pursuance of 
the power sanctioned b̂  ̂the Legislature last year for larger fiduciary issuj 
of notes and, if so, for what amount ? -

T h e  H on ou rable  Mr. A. C. McWATTERS: The Govemmefnt have not 
issued any notes in exeicbe of the additional powers sanctioned by the Legiflla- 
lure in Felsuary lasti. '

f  Q0ESTI0N8 AND ANSWERS. 113



114 COUNCIL OF STATE. [1st gEP. 1925.

A m o un t  of  St e r l in g  Se c u r it ie s  in  t h e  P a p e r  Cu r r e n c y  R e s e r v e .

74. The H o n o u r a b l e  Mr. PHIROZE C. SETHNA : (a) Will Govern­
ment be pleased to state in parallel columns the amount of sterling securities in 
the Paper Currency Reserve on 1st January 1914, 1st January 1918, 1st 
January 1921 and 1st January 1925 ?

(6) Will Government be pleased to explain the change of practice, if any t
T h e  H o n o u r a ble  Mr. A. C. McWATTERS : (a) A statement is laid on 

the table.
(6) The changes in the holdings of sterling securities in the Paper Currency 

Reserve from time to time are explained in the annual published rei)orts of the 
Controller of Currency which will be found in the Library. I do not think 
there can be said to have been any change of practice recently. If, as I 
understand, the Honourable Member refers particularly to the increase in the 
sterling securities during the last two years, this is the result, firstly, of the 
conversion of £2 million worth of gold in the Reserve into interest bearing 
seciuities, and secondly, to the sale of Council Bills and purchases of sterling in 
excess of the Secretary of State’s requirements. The latter course was adopted 
with the object of meeting India’s requirements for additional currency.]

Statement slmving the amount of stcrlmfi securities in the Paper Currency Reserve.

I)ato.

Amount of Ktorl- 
iiiL̂  H('CMiritios in 
the Pnpor Curren­

cy lU'scrve.

Total note cir­
culation.

£ Rs.

1st January 1914 .. 2,607,000 64,56,78,000

1st Januaiy 1918 .. 34,320,000 108,30,57,000

1st January 1921 .. 8,350,000 161,40,08,000

1st January 1925 ..  .. . . 16,998,000 179,20,87,000

E xpen dititre  from  I n d ia n  R eve n u es  on  Con su lar  o r  D iplom atic  
R epr e se n ta tiv e s  o u tside  I n d  a .

75. The H onvI u r a b l e  Mr. PHIROZE C. SETHNA: Will Govern­
ment be pleased to state :

(a) for how many consular or diplomatic representatives outside India 
are they paying from the Indian Exchequer ;

* (J>) their names and remuneration ;
(c) if there is any scheme for increasing the number of such repre- 

 sentatives;
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(i) if any reports are received from such representatives ; and
(e) if such reports in full or part will be made public ?

The Honourable Mr. J. P. THOMPSON : (a) The Honourable Member 
is referred to the an&wex given to his question, on the same subject, on tie  11th 
February 1924. *

(b) A statement of those paid entirely from the Indian exchequer is laid 
on the table.

(c) No.
(d) Yes, except from the Indian Vice-Consul, Jeddah.
(e) Such reports as are of general public interest ^re published from time 

to time.

Statement ahcwin  ̂ ihMames and remuneratum of Consular and Dtpfomatic r«. 
j)T€sentatives outside India who are f a i l  enlirely from the Indian exchequer.

Appointment.

1
Name, Romuncration.

111 Rs.
Minister, Kabul Lieutenant-Colonel Sii 

Francis 11 uni phrj’fi. i
Pay .. .. 4^p .m .

Consul, Kandahar ..
j

Khan Sahib Mahmud Khan i Pay .. .. ..
Spt'fial Puy

BOO p.iû
200 p:m:

ConBul, Jclalabad .. Mulinmmad Tehangir Khan Pay . . .. ..
SptH ial Pay .. ..

600 p.m. 
200 p. DU

Politionl Agent and 
Conaul, Mu8(.at.

Ca])tain R. G. E. W. Alban 
((]%).

ln<lfan- milftary pay of rank. 
Special Pay .. ... 390 p: râ

Indian Vice Consul, 
, Ji*,ddali

Assistant Surpreon Chaudh* 
n IJakim Din.

£ /r. d :
Pay .. .. 38 6 8 
phm 5 % temporary bonus.

p.

Consul General, 
Kashgar.

lire vet Major G. V. B. 
Cillan.

P a y ..........................
Sterling overseas pay ..

Rs.
950 p. m. 

£26 p. ni.

R e pr e se n t a t iv e s  of th e  U n it e d  K ingdom  ou tside  I n d ia ,
76. The H o n o u r a ble  Mr. PHIROZE C. SETHNA : WiU Gbyern- 

ment be pleased to state :
(а) vvhethei they are bearing any expenses for any Diplomatic or

Consular representative of the United Kingdom anywhere out­
side India ;

(б) if so, what is the amount of such expense in each case ;
(c) if reports of any kind are received by the Government of India from 

ftuch representatives; and 
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(d) what is the nature of protection afforded to Indian subjects who are 
travelling or doing businoss in countrios where there are such re­
presentatives of the Imperial Government ?

T he H okourablb Mr. J. P. THOMPSON:, (a), {h) and (d). Again 
t  would refer the Honourable Member to the very full answer given to his 
question on the 11th February 1924. A statement showing the present cost 
to India of these services is laid on the table.

(c) Yes.
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Statement showing the annual cost to India of Diplomatic and Consular reprc- 
fomentation maintained by England.

(i) Persia,—Rs. 7,21,171 (average).
(u) China,—(a) General £12,500, (b) Tenguyeh £475 ai d (c) Kashgar 

Rs. 74,766 (average). ^
(Hi) Afghanistan.—Rs. 4,86,000 (average).
{iv) Siam.—(a) Chiengmai £1,320. (b) half the cost in the case of Nakaw n 

Lampong (Lakhon) the figures for which are not readily available.
(?;) Arabia.—'{a) Muscat Rs. 2,63,298 (average), {b) Jeddah Rs. 20,000 

(approximate).

A ppo in tm e n t  of I n d ia n  T r ad e  C om m issioners a n d  C o n su lar  R e p r e s e n t ­
a t iv e s  OR D iplom atic  REPRESENTATrv'Es in  F o r e ig n  CouNTniEs.

77. The H o n o u r a b l e  Mr. PHIROZE C. SETHNA : (a) Have 
Government received any recommendations from oommcroial bodies for 
appointing Trade Commissioners, consular representatives or diplomatic 
representatives in foreign countries ?

(6) Do Government propose to give effect to such recommendation, if 
made ?

T he  H o n o u r a b l e  Mr. J. P. THOMPSON: (a) We have received no 
resent recommendations for the appointment of Trade Commissioners and none 
for that of Consuls and diplomatic representatives. *

(6) Does not arise.
The: H o n o u r a b l e  D r . DWARKANATH MITTER : Will Government 

be pleased to say why the Tirade Cpmmissionership in Kenya has been 
abolished ?

T h e  H o n o u r a b l e  Mr. D. T. CHADWICK : Very largely on the ground 
of economy at the time of the Inchcape Committee.
R b ba te  on  F reig h t s  on  G o v e rn m e n t  C on sion m ents  op  Stores  a n d  

M a t e r ia l s  pu rc h a se d  a b r o a d .
78. The H o n o u r a b le  M r. PHIROZE C. SETHNA : Will Government 

be pleased to state :
(a) the exact amount of rebate on freights which they receive on 

Government con ignments, from the United Kingdom, or the 
Continent to India, of stores and materials lurchax’d a!.road; and



{h) what percentage is this rebate to the value of total furchases abroad 
during the last official year ?

 ̂ The H on ou rable  Mr. A. A. L. PARSONS: The Honourable Member 
is no doubt aware that freight on goods carried by sea varies not only from 
time to time but also according to the size, nature and weight of the articles. 
The exact amount of rebate which the London Stores Department has been 
able to secure from the shipping companies cannot consonantly with the public 
interest be divulged, but Government are satisfied that they save an appreciable 
sum owing to the rebate.

S yste m  o f  P a ym e n t s  jpor S tores  P u rch ased  in  B r it a in  a n d  I n d ia .

79, The Honourable Mr, PHIROZE C  SETHIsA : WiU Govern­
ment be pleased to state:

(a) the method of pajrment to British manufacturers from the Stores 
Department, London;

(i) if any manufactureis are given any advance on materials or on 
partly prepared goods, or are they called upon to show comple­
tion certificates before any payments are made;

(c) if they make any payment before delivery of material to any sup­
pliers either to the Indian Stores Department or to the Rail- 
VTAyR or to the Army;

{d) if so, what are the conditions under which such advanoes are made; 
and

(e) if the system of payment is uniform or varies ?
The H o n o u r a b le  M r . A. A. L. PARSONS : (a) Payment is made to 

the manufacturers by tĥ e Chief Accounting Officer of the office of the High 
Commissioner on his being satisfied that the stores have been passed by com­
petent authority and have been dcliv ĵred at the India Store Depot at Lambeth, 
or free on board ship, one of which is the ordinary condition of contract; or 
otherwise (in exceptional c^ses) in accordance with special contract provisions.

(b) As a general rule payn^ent is mad-e by the London Stores Depart­
ment as just explained only on the completion of the contract, but in excepr 
tional cases advances on collection of materials or jjartial completion of work, 
are allowed. I may add that in such cases precautions are adopted to mini­
mise risk of loss to the Government.

(c), (d) and (e). As already explained, payment is ordinarily n»ctc eith«r 
F. 0 . R, or on delivery of «tores in London.

T raining of Induhb por EuPiiOYMENT in the Royal Indian Marine.
80. The Honourable M». PHIROZE C. SETHNA; WiU Govem- 

ment b« pleased to state
(a) the number of officers in the Royal Indian Marine receiving a total 

0a is r j, including allowances, of more than Rs. 400 a month;
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(6) how many of them are Indians ;

{c) what attempts have heen made to secure Indians for filling vacan­
cies ; and

{(1) if any attempt has been made to train Indians for this service and, 
if so, what ?

His Eic^LLENcY tKje COMMANDER-IN-CHIEF : (a) 123.
(b) No Indian is ^ t present employed as a commissioned officer in the 

Royal Indian Marine.
(c) Indians are eligible equally with Europeans for appointment as officers 

to the Royal Indian Marine, but no qualified Indian has so far applied.
(rf) The question of providing special training facilities for such Indians 

as may hereafter desire to qualify lor this Service is under consideration.

P u rch ase  b y  th e  A r m y  D epar tm e n t  of L a n d  from  t h e  B a ck  B a y  R e c la ­
m ation  IN B o m b a y .

81. The H o n o u r a ble  M r . PHIROZE C. SETHNA : Will Govern­
ment be pleased to state :

if the Army Department has afXfeed to purchase 265 acres of land 
from the Back Bay reclamation in Bombay;

{b) what is the total amount of price to be paid ;
(c) in how many years will this amount be paid ;
(d) what will be the cost of new military buildings on such reclama­

tion ;
(e) what was the object of acquiring this land and discontinuing the

existing arrangements ;
(f) how much of the land vacatcd by the military under this scheme

has been sold to date ; and
(ff) if none has been so’d, have any offers of any kind been received 

for the military lands, which are for sale in Bombay ?

H is E x c e l l e n c y  t h e  COMMANDER-IN-CHIEF : (a) and (/;). The area 
which it is intended to purchase is approximately 236 acres for which a sum 
of approximately Rs. 228 lakhs is due to be paid.

(c) Payment is not due until the land has been reclaimed and Is ready to 
be delivered. Funds for the payment are to be obtained from the sale of the 
military properties which are being surrendered.

((f) The buildings essentially required, in replacement of existing accom­
modation, apart from those which have already been provided elsewhere, are 
now estimated to cost about Rs. 40 lakhs. Other accommodation of a desirable 
character will be provided also if the assets of the scheme are sufficient to meet 
the cost. The expenditure is being financed strictly from the receipts realis­
ed.



{€) One of the principal objects of the scheme is to bring into full econo­
mic use in connection with the development of Bombay certain valuable mili­
tary properties. With the money realised, adequate accommodation of an 
up-to-date character can be provided for the troops and there will be the 
further advantage that practically all the accommodation required for troops 
in Bombay will be concentrated in one military area.

(/) and (g). The properties so far sold which constitute only a very small 
proportion of the whole have realised approximately Rs. 69 lakhs. If my 
Honourable friend would like to have any further information regarding the 
Bombay Military Lands Scheme, the Army Secretary will be glad to give 
it to him*

E m plo ym e n t  op G r ad u a te s  a n d  U n d e r -G r ad u a te s  op th e  Maclagan
E n g in ee r in g  Coi.le g k , MucHALruRA (L a h o r e ) in  the  Mech an ical  
D epar tm e n t  of the  N orth  W estern  R a il w a y .

82. T he  H o n ou rable  R ai B a h ad u r  L ala  RAM SARAN DAS : 
Will the Government kindly state whether they are prepared to give in the 
North Western Railway system a nunibcr of guaranteed appointments in the 
Mechanical Department to the graduates and under-graduates of the Maclagan 
Engineering College, Mughalpura (Lahore) ? If so, when do they propose to 
take some steps in this direction ?

The H on ou rable  M r . D. T. CHADWICK : Rules regarding the re­
cruitment and training of officers for employment in the Mechanical Depart­
ment, State Railways, are at present under consideration.

A p p r e n t i c e s  e m p l o y e d  o n  S t a t e  R a i l w a y s .

83. T he  H o n o u rable  R ai B a h a d u r  L ala  RAM SARAN DAS:
(i) Will the Government kindly lay on the table of this Council the existing 
terms of service, method of training, mode and scale of payment, rules of 
ordinary, casual and sick leave of literate apprentices recruited in Loco, or 
Carriage shops, as compared with tho^e of apprentices serving in the Signal, 
Bridge and Permanent Way Departments of each of the St ate-worked Rail­
ways for (a) Europeans, (b) Anglo-Indians, (c) Parsis, and (d) Indians ?

(ii) What is the number of such apprentices o ' each of the above classes 
on each of the State Railways ?

(in) Is there any difference in t̂ .ie mode and scale of payment and 
methods of training of such apprentices when recruit cd dircct, and when 
Recruited through the Maclagan Engineering College. Lahore, on the North 
Western Railway ? If so, in what respect ?

The H o n o u r a ble  M r . D. T. CH-ADWICK: The information at the 
dippc sal of Ccverrtnent is r o w  out of date and they d o  not think that they 
Would be justified in fu tt in g  the Railway Adm inistrations to the trouble o f 
luniishing again all the particulars asked for by the Honourable Member.

N u m ber  o f  S ign allebb  m  Gov e rn m e n t  T e leg raph  O ffices .

84. The H o n ou rable  Rai B a h a d u r  L ^ l a  RAM SARAN DAS :
Will the Gove)Hm(nt kindly state numb^ of signallers in th o
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Government Telegraph Offices (excepting the Combined Post and Telegraph 
Offices) ? How many of these pigndlers are Goanese ?

The H o n o u r a b l e  Mr. A. A. L. PARSONS: Th'> lo ’.al number of tele­
graph! in Governme nt t« l^praph ofHcê  ̂ on the 1st July, 1925, waj 3,193. 
It is not known how many of them are G* aiiese.

The H o n o u r a ble  R a i B a h a d u r  L a la  RAM SARAN D A S: In case 
Grovernnient are not in a position now to state the number Goanese sig­
nallers will they find it out and then supply the information 1

The H o n o u r a b le  Mr. A. A. L. PARSONS : It will mean a lot of trouble. 
If the Honourable Member thinks it really necessary for any particular purpose  ̂
I will see if I can obtain the information. *

The H o n o u r a ble  R ai B a h a d u r  L ala  RAM SARAN DAS : Yes, thank
you.

N u m b e r  o f  O pe ra to r s  in  th e  W ir ele ss  Section  of  th e  T e le g r a ph s ,

85. T h e  H onoitrable  R a i  B a h a d u r  L ala  RAM SARAN DAS: 
Will the Govcrrmont kindly state the total number of ojx raters in the W ire- 
leFB fection of the Telegraphs, also their scale of ] ay and terms of em̂  loy- 
ment ? H ow  many of them are Indians ?

The H o n ou rable  Mr. A. A. L. PARSONS : 8G Wireless operators are 
employed— 12 are Indians.

2. There are three classes of wireless operato-rs, namoly :—

(а) Service operators, (w ho were fully trained before bein^ retrrui'ted),
scale of pay Rs. 250— 10—300 r. m., plus free furnished quarters 
or house rent allowance in lieu thereof on the scale sanctioned 
for telegraphists in the Department, pltis locality allowance 
where such is admissible at departmental! rates, phis free medical 
attendance for self. These men are liable for service in any 
wireless station in India or Burma ;

(б) Civil operators, (trained departmentally) scale of pay Rs. 80—5__
100— 10—250 p. M., with the same allowances as service opera­
tors, phAS wireless allowance of 1-4-0 p. d. and a lower or higher 
proficiency allowance of 0-15-0 or 1-5-0 p. d. according to quali­
fications, subject to a maximum of Rs. 350 exclusive of locality 
allowance. The Indian operators belong to thia category. They 
are liable for service as in (a)

(c) Military operators, departmental pay from 1-12-0 to Rs, 3-8-0 p. d. 
according to length of service in the Department plxis an engine 

‘ room allowance of annas eight p. d., when qualified, in addition 
to their military pay. They are liable for service as in (a).
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T r a n sf e r  of  th e  T r affic  Staff  to  th e  E n g in e e r in g  Sta ff  in  th e  T e l e ­
graph  D e p a r t m e n t .

86. T h e  H o n o u r a b l e  R at P a h a d 'vJR L a l a  RAM SARAN DAS: Do 
the Government intend to stop the. i ractioe of transferring the Truffic Staff 
in the Telegraph Department to the Engineering Staff ?

The H o n o u r a b le  Mr . A. A. L. PARSONS : I understand the Honourable 
Member to refer to the occasional transfers from the Traffic to the Engineering 
Branch of (ngineering officers who were originally in the Telegraph Depart­
ment when the Telegraph Traffic and Engineering were combined and, on the 
Be})aration of Telegraph Traffic from Engineering elected for the Traffic Branch. 
Those transfers are inevitable if such officers are not to be deprived of their 
normal prospects of promotion and Government do not therefore propose 
to make any change.
I m pr o vem en t  of th e  P rospects of L in em en  in  the  T e leg ra ph  D e p a r t ­

m e n t .
87. The H o n o u r a ble  R ai B a h a d u r  L a l a  RAM SARAN D A S:

(a) Will Government kindly state the scales of salary, terms and conditions of 
rniplo3"ment of Linemen in the Telegraph Department ?

(b) What yearly increment do they got in their salary ? What amount of 
house-rent are they allowed in Simla, Murree, Mussoorie, and Naini Tal when 
Governinent are unable to provide them with accommodation ?

(c) Do the Government contemplate bettering their prospects ?
T he H o n o u r a b le  Mr . A. A. L. PARSONS: (a) and (6). The time- 

ftcale of pay is :
In Burma, Northern (i.e., the whole cf the Punjab and North West 

Frontier Province) and Sind and Baluchistan Circles and in the 
vicinity of Bombay Rs. 22 rising by Re. 1 biennially to Rs. 32r

In other places Rs. 18 rising by Re. 1 biennially to Rs. 28.
Linemen belong to the “ superior service ” and are entitled to leave and 

pension according to rules. They are granted house rent allowances at all 
places where free quarters are not provided and compensatory allowances 
at certain expensive localities. In Simla, Murree, Mussoorie and Naini Tal 
they receive a house rent allowance cfRs. 2and a compensatory allowance 
cf Rs. 3 a month. They are provided free cf charge with two suits cf uniform 
annually and warm clothing at hill stations.

(c) No.
P u rch ase  of Coal  for  State  R a il w a y s  from  South  A f r ic a .

88 . The H o n o u r a ble  R a i B a h a d u r  L ala  RAM SARAN DAS: 
Will the Government kindly state the total quantity of coal so far contracted 
to be purchased by Government for State Railways from South Africa ? 
What is the average rate per ton f. o. b. Indian port in the contracte so far 
placed ?

T h e  H on ou rable  Mr. D. T. CHADWICK: As the Honourable Member 
has Hot specified the period for which the information is required, it is not
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possible to reply iaWy to this question, but he may be interested to knW  that 
no South African coal whatever has been purchased for State-worked Rail­
ways in India since 1922.

P u rch ase  op  Co a l  p o r  Btatj: R ailvvavs.

89. The H on ouRa b i^  R at B a h a d u r  L a la  RAM SARAN D A S : 
What is the total tonnage of Indian coal for the State Railways for which 
contracts have been placed this year ?. What is the average price per lOn at 
colliery stations!

The H o n o u r a bl 'e M r . D. T. CHADWICK : If the Honourable Member 
refers to pages 3216 and 3217 in Volume IV, No. 50 cf the Official Report 
cf the Legislative Assembly Debates on Thursday, 11th September 1924, he 
will find therein fall irfjrmation regardirg the arrangements made w’ith the 
Coal Trade for the supply cf coal to the State-worked and otlier railways 
during the current year. In addition to the quantity to be obtained under that 
arrangement, 2,600 tons and 14,200 tons cf mithy and rubble coal, respec­
tively, have been purchased during this year at an average price of Rs. 7-14-9 
per ton f. o r.

C risis  in  th e  C otton  T e x t il e  I n d u s t r y *

90. The H o n o u r a ble  R at B a h a d u r  L a la  RAM SARAN D A S: 
Will the Government kindly .tat* whether they, in view of the j)resent crisis 
in the cotton textile industry, contemplate taking off the excise duty on cloth 
manufactured in India ? If not, what steps do they intend to take in thii 
matter ?

T h e  H o n o u rable  M r . D. T. CHADWICK : The Honourable Member’s 
attention is invited to the reply given by His Excellency the Viceroy to the 
deputation of the millowners, a report of which has appeared in the Press.

C ir c u l a r  issu ed  b y  th e  P ostm aster  G e n e r a l , P u n j a b , r e g a r d in g  n o n * 
r ec r u itm en t  of  H in d u s  for  h is D e p a r t m e n t .

91.' The H o n o u r a ble  R at B a h a d u r  L a l a  RAM SARAN DAS: 
Is it a fact that the Postmaster General, Punjab a‘.d North-West Frontier 
Province, has issued a circular that in future recruitmentR ôr his Dej artment, 
no Hindu will be appointed ? If so, will the G overnm ent kindly lay on the 
t^ble of this Coimcil a copy of the insiructions on the subject ?

T h e H on o u r a ble  M r . A. A. L. PARD ONS : No circular l;as been issued. 
It is imderstood that the Postmaster General, Punjab, has is&ucd orders that 
the reoruitment of Hindus, unless they are graduates or under graduates, 
should for the present be stopped in certain Divisions and in the four head offices 
at Delhi, Lahore, Peshawar and Simla. The Director-General of Posts and 
Telegraphs is now considering whether these orders should not be modified.

Con stru ction  o f  n e w  R a il w a y s  in  th e  P u n ja b .

92. The H o n o u r a ble  R ai B a h a d u r  L a l a  RAM SARAN DAS: 
Will the Government kindly state what new railway constructions will be

122 cotmciL OP STAtE. [1st Sep. 1925.



(ixmmom AN6 a k s ^ r s . 123

takeD in hand in the Punjab in the current year, 1925-26, and what will be 
their mileage and costs 1

T h e  H on o u r a ble  M r. D. T. CHADWICK: Government have recently 
received proposals for certain projects for consideration. They have not yet 
decided which of them to select for commencement during the year 1925­
192G.

R e d u ctio n  of Coal  F reights on  R a il w a y s .

93. The H o n ou rable  R ai B a h a d u r  L a ia  RAM SARAN DAS: 
Will the Government kindly state wliether they intend to give concession in 
coal freights on railways for long distances during the skck season ? If 
£0, what will be the nature and terms of such concession ?

T he  H on ou rable  M r. D. T. CHADWICK : Government are aware 
that with a view to assisting industries and the coal trade Railways are consi­
dering the possibility of a reduction in the rates for long distance coal, but a 
decision has not yet been arrived at.
C ost o f  E stab lish m en t  of the R a il w a y  B o a r d  befo re  a n d  a f t e r  R e o r«

ganization.

94. The H on ou rable  R at B a h ad u r  L a la  RAM SARAN D AS: 
Will the Government kindly state what was the number of officers and tha 
number of clerks and the establishment charges in the office of the Railway 
Board before the reorganisation, and what are the number of officers and the 
number of clerks and the establishment charges now ?

T h e  H on ou rable  M r. D. T. CHADWICK : A statement giving the infor­
mation is laid on the table.
M82CS

Statement showing the number of officers and subordinates, and the eetahlishment 
charges in the qffice of the Railway Board before iJie Reorganisation and as 
it stands at present.

Particulars.
t)n 1p1 ‘ 
April 
1024.

On 26th 
August 

1925.
Remarks.

1 2 3 4 X

No. of officers including Super­
intendents.

No. of subordinates in office 
establishment excluding 
menials.

24

137

During 1&24 

(approximate

29

152

-26 Estimated
expenditure 

i) in 1926-26

The effective strength id 
about to be reduced to 
Officers 23.
Subordinates 119.

The whole question of the cost 
of the Rail^\ay Board estab­
lishment is being placed 
before the Standing Finance 
Committee for Railways at 
the next meeting of the 
Committed.

Total cost of Railway Board 
evtablishment .. .. R«.12»03.700 Rs. 13,83,900



R e c r u it m e n t  fo r  th e  I n d ia n  A r m y .

95. The H on o u r a ble  R a i  B a h a d u r  L a l a  RAM SARAN DAS: 
WDl the Government kindly state the total number of re<;ruits to the Indian Army- 
enlisted after the Great War from each of the following classes : (a) Mahrattas, 
^lathis and Waghirs from Bombay and Central Provinces; (6) the Rajputs 
and Ahirs from Rajputana and United Provinces ; (c) Gurkhas, {d) Telugus 
from Madras ; (e) Jats and Ahirs from the Eastern Punjab ; (/) Dogras from the 
Punjab ; (g) Sikhs from the Punjab ; (h) Brahmans from the United Provinces; 
(•) Muslims from the United Provinces, the Central Provinces, Bombay and 
Madras ; and (j) other minor classes ?

H is E x c e l l e n c y  t h e  COMMANDER-IN-CHIEF: I am afraid the 
information asked for by the Honourable Member is not available in exactly 
t^e form in which he desires it, but I will furnish him separately with a state­
ment showing the total numbers of combatant recruits who have been enrolled 
between the 1st December 1918 and the 30th June 1925, classed according 
to Provinces, so far as this is possible, and I trust that the information con­
tained in this statement will suffice for the Honourable Member’s purpose.

I may mention that, so far as I have been able to ascertain, no Kathis 
or Waghirs have been enlisted as such.

R e d u ctio n  in  th e  n u m b er  of E x e c u t iv e  Co u n cillors  a n d  M in iste rs  in
B o m b a y .

96. The H o n o u r a ble  Mr. PHIROZE C SETHNA : Do Govern­
ment intend to ask the Government of Bombay to consider the advisability of 
reducing when opportunity arises the number of its Executive Councillors 
and Ministers to the level of the numbers of the other provinces othet 
than Bengal ?

T h e  H o n o u r a ble  M r . J. CRERAR : The Honourable the Home Mem­
ber in reply to a question in another place on the 2nd F'ebruary 1925 stated 
that there was no proposal under consideration to reduce the number of 
members in any of the Provincial Executive Councils. The Government 
of India do not therefore propose to ask the Government of Bombay to consider 
the advisability of reducing the number of Executive Councillors.

K ^D U cnoN  IN th e  n u m b er  op  E x e c u t iv e  C oun cillors  a n d  M in ist e r s .

97. The H o n o u r a ble  M r . PHIROZE C. SETHNA: (a) With 
reference to the reply to my question No. 25 on 4th February 19lk, on tha 
subject of the reduction in the number of Executive Councillors and Ministers, 
will Government be pleased to state if the decision has been arrived at ?

(6) If not, will Government give some indication when to expect it ?
(c) Will Government be pleased to publish the correspondence on the sub­

ject between them and the provinces concerned ?
T h e  H on o u r a ble  Mr. J. CRERAR: {a) and (b) I  would refer the 

Honourable Member to my reply to his previous question.
(c) The Government are not prepared to publish the correapondenoe.
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N a t io n a l it y  of  M em bers of th e  I n d ia n  C iv il  Se r v ic e .
98. The H on o u rable  Mr. PHIROZEC. SETHNA: Will eovemment 

be pleased to give the numbers of British, Canadian, Austra ian, New Zealander, 
B>uth African, Indian, Ceylonese, Ft derated Malay States members of the 
Indian Civil Service on 30th June 1925 1
N a t io n a l it y  of  P erson s  a d m itte d  into  the  I n d ia n  C iv il  Service  du r in g

THE last  five  YEARS.
99. The H on ou rable  M r . PHIROZE C. SETHNA: Will Govem- 

ment be pleased to give in tabular form the number of Britishers, Canadians, 
Australians, New Zealanders, South Africans, Indians, Ceylonese and the 
Federated Malay States admitted into the Indian Civil Service in each of the 
last five years ?

T he  H on ou rable  M r . J. CRERAR : With the Honourable Member’s 
permission, I will answer questions Nos. 98 and 99 together. I have been in 
Bomc difficulty in deciding what is the precise construction I can put on the 
Honourable Member’s question, but I assume that he refers to members of 
the Indian Civil Service having a legal domicile in Great Britain, Canada, 
Australia, etc. If that assumption is correct I shall endeavour to obtain 
the information and supply it to the Honourable Member in due course.

E xc lu sio n  of  I n d ia n s  from  the  Ceylo n  a n d  F e d e r a t e d  M a l a y  States
C iv il  Se r v ic e s .

QUESTIONS AND ANSWERS. 125

state
100. The H on ou rable  Mr. PHIROZE C. SETHNA : Will Government

(а) if it is a fact that Indians are no longer admitted in the Ceylon
Service; '

(б) if not, from what date ; and
(c) if there is a similar restriction against Indians in the Federated Malay 

States Civil Service and from what date ? *
T he H o n o u rable  M ian  Sir FAZL-I-HU^AIN : (a) Yes.
{!>) From 1920.
(r) Yes. Tho Government of India are not in a position to state exactly 

from what date the restriction has been in force but it appears to be of long 
standing.

T he  H on o u r a ble  Dr. S ir  DEVA PRASAD SARVADHIKARY: Do 
the Government of India propose to take any steps to bar the admission of 
candidates from Ceylon to the Civil Service for India ?

T he  H o n o u r a ble  M lan Sir  FAZL-I-HUSAIN : I do not think tie  
matter has been under consideration.

T he  H on o u r a ble  D r . Sir  DEVA PRASAD SARVADffiKARY: Will 
the Government be pleased to consider the matter in connection with the other 
questions raised ?

T he  H on ou rable  M ia n  S ir  FAZL-I-HUSAIN : The Honourable
Member’s supplementary question will probably place me in a position to hiave 
the matter examined.



BILLS PASSED BY THE LEGISLATIVE ASSEMBLY LAID ON THE 
* TABLE.

SECRETARY o f  x t iE  COUNCIL: Sir, in accordance with Rule 25
of the Indian Legislative Rules I lay on the table copies of a Bill to amend 
the law relating to salt and salt-revenue, a Bill further to amend the Code of 
Civil Procedure, 1908, and a Bill'furtber to amend the Religious Endowments 
Act, 1863, which were passed by the Legislative Assembly at its meeting held 
on the 31st of August 1925.

CARRIAGE OF GOODS BY SEA BILL. •
R e po r t  of J o in t  Co m m ittee  l a id  on  t h e  T a b l e .

SECRETARY of th e  COUNCIL : Sir, I lay on the table the report 
of the Joint Committee on the Bill to amend the law with respect to the carriage 
of goods by sea.

RESOLUTION RE GRIEVANCES OF POSTMASTERS.
T he  H o n o u r a b l e  SRUUT CHANDRADHAR BOROOAH (Assam 

Non-Muhammadan): Sir, 1 beg to move :
“  That this Council recommends to His Excellency the Governor General in Council, 

that a Committee, consisting of officials and non-offieialB of both Houses of the Legislature 
and a representative of the Postmasters, be appointed to inquire into the grievances of 
the PoBtmasters, including those in the grade of Rs. 145— 170, in India and Burma, 
regarding their pay and status, etc., and to suggest means as to how to remove the same.”

The subject is rather dull and uninteresting and I thirefore crave the 
indulgence of the House kindly to bear with me with patience.

In the last Delhi Session, Mr. Bipin Chandra Pal moved a Resolution in 
the Legislative Assembly, for the appointment of a Committee, to inquire 
ink) the grievances of the Postal Staff. The discussion of the Resolution was 
adjourned till this Session, as the Honourable Member in charge of the depart* 
ment promised to receive a deputation on the matter. Since then, a deputa­
tion has been received, and the Honourable Member, while declining to enter­
tain a number of grievances, has given his assurance to remove a few. It may 
therefore be tasked, why I move this Resolution, when a much wider Resolu­
tion was moved only a few months ago. I admit. Sir, that was a much wider 
Resolution than mine. But it was so wide of the mark, that it lost sight of 
those whose cause I now beg to advocate. I have gone through the discussion 
in the Assembly. I have read the memorandum of grievances submitted by 
the deputation to the Honourable Member, and I find that the whole affair 
was meant for the benefit of the clerical staff and the menials of the Postal 
Department, and not so much for the Postmasters. In the memorandum of 
grievances, no mention was ever made of some of the grievances of the Post­
masters, which I am now going to enumerate. These are the reasons that 
have prompted me to take up this cause. In short, the subject-matter of my 
Resolution is not the same as that of the Resolution of Mr. Bipin Chandra 
Pal.
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GRIEVANCES OF POSTMASTERS. ]27’ \
The Postal Department is one of the most popular and best managed 

departments of Government; and this credit is mostly due to the faithful 
service and the unceasing labour of the Postmasters, who are the most indis­
pensable and responsible officers of the Department. I can assure you, Sir, 
that great discontent prevails among the Postmasters owing to a variety 
of grievances. These grievances are either real or unreal. In either case 
they deserve the prompt attention of the Government. If real, they must 
by all means be redressed, and if unreal, the matter must be explained to the 
Postmasters, in order to remove their discontent; otherwise, we cannot afEord 
to let a large body of most useful public servants to remain always discontented.

The Postmasters are divided into 3 different classes and their pay is 
governed by seven scales (1) The Presidency Pofitmasters and the Postmaster 
of R ingoon (800—iO—1,000, 1,000—40— 1,200), (2) the gazetted Postmasters, 
among whom is counted the Postmaster of Lahore (350—20—650, 700—25— 
800) and (3) the non-gazetted Postmasters (145—5— 170, 175— 10—225 and 
250—20—350). I will lay before the Council the grievances of these three 
classes of officers one by one.

First, let me take the case of the Presidency Postmasters and the Post­
master of Rangoon. After the report of the Postal Inquiry Committee, Gov­
ernment made a revision of the pay of the Postmasters. In that revision 
Government did absolutely nothing for the Presidency Postmasters and the 
Postmaster of Rans^oon. It was said that these officers corresponded in rank 
with the Deputy Postmasters General, and that as the pay of the Deputy 
Postmaster General was not revised, the pay of these off‘cers also must remain 
unaltered. Subsequently, in January 1923. the Government not only sanctioned 
an improved scale of pay for the Deputy Postmasters General, with effect 
from the 1st July 1922, but also gave them the benefit of counting officiating 
service for increment. They were compared with the officers of the Superior 
Traffic Branch, 1st division, of the Telegraph Department (i.e., Superinten­
dents, Central Telegraph Office, Bombay, Calcutta, etc.,) and were sanctioned 
equal pay with them. Formerly, there were three grades of Deputy Post­
masters General— one grade drawing a pay of Rs. 800, another grade of 
Rs. 1,000, and a third grade, consisting only of two officers, drawing from 
Rs. 1,200 to Rs. 1,400. All these three grades were converted into one 
grade from Rs. 800 to Rs. 1,400, rising by annual increments of Rs. 60. 
But the Presidency Postmasters and the Postmaster of Rangoon are still 
getting from Rs. 800 to 1,200 as before. They were first told that they could 
get no increment as the Deputy Postmasters General with whom they corres­
ponded in rank, would not get any. Subsequently, when the latter were 
given a benefit, their case was never considered for a moment. In justice and 
fair play the scale of pay of these officers ought also to have been made exactly 
similar to that of the Deputy Postmasters General. But this has not yet 
been done. The Islington Committee did not do anything for them, the 
Postal Inquiry Committee also did not do anything, nor have the Government 
done anything or ever received a deputation from them. The Presiden­
cy Postmasters and the Postmaster of Rangoon justly regaid this as a 
gross injustice done to them. This is a just grievance and it requires 
prompt redress. The Deputy Postmaster General is an administrative cfficer
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and only an intermediary between the Superintendents on t^e one side and tlio 
Postmasters General on the other. One may sometimes think of running the 
department without the Deputy Postmasters General, but not Without the 
Postmasters, for a single day.

Next comes the case of the gazetted Postmasters. In the case of these 
officers also, neither the Islington CJommittee nor the Postal Inquiry Committee 
did anything whatever. The gazetted Postmasters correspond in rank to 
the Superintendents of Post Offices, and till 1920 the maximum pay of both 
these two classes of officers was Rs. 600. But in June 1920 the Superintendents 
were made to correspond to the officers of the Superior Traffic Branch, 2nd 
division, Telegraph Department and their then existing five grades of pay 
(i.6., 200—250, 300— 100, 400—500 and 500—6C0) were converted into one 
time-scale of pay of Rs. 250 to 700. But the case of the gazetted Postmasters 
was entirely left out of consideration. On the recommendation of the Postal 
Inquiry Committee, Government raised the maximuin pay of the non-gazetted 
Postmasters to Rs. 350, while the minimum pay of the gazetted Postmasters 
still remained at Rs. 300. In order to remove this anomaly, with effect from 
November 1921. Government raised the minimum pay of the gazetted Post* 
masters to Rs. 350 and the maximum to Rs. 650, thus giving them an incre­
ment of only Rs. 50. Subsequently, with the introduction of the Fuftdamental 
Rules, a time scale was introduced and all the tliroe grades of gazetted Post­
masters were converted into one on Rs. 350— 20—650. But this revisi(;n, 
although it added Rs. 50 to the pay of the gazetted Postmasters, fixed their 
maximum pay at Rs. 650, while the maximum pay of the Superintendents 
of Post Offices, with whom the}̂  correspond, had already been raised to Rs. 700. 
This unequal treatment has caused widespread dissatisfaction among the 
gazetted postmasters and the introduction of the time-scale pay has been 
regarded as not only unsuitable but also distinctly retrograde.

The Postmastership of Lahore was originally included in the list of the 
Chief Officers of the Post Gflficc. By the revision this post was included in 
the list of gazetted Postmasters, with a special grade of pay from Rs. 7C0 
to Rs. 800 (attached to office). This has lowered the status of the office. 
Again it is difficult to understand why, when there is this post of Rs. 800 in 
the list, there should not be only one grade of gazetted Postmasters drawing 
up to Rs. 800. Among the Deputy Postmasters General, there were three 
grades, one on Rs. 800, one on Rs. 1,000 and another, consisting of only two 
officers on Rs. 1,200—40— 1,400. But all these three grades were converted 
into one from Rs. 800—60— 1,400. There is absolutely no reason why a 
similar revision could not be made in the case of the gazetted Postmasters, 
fixing their maximum pay at Rs. 800. An objection may perhaps be raised 
against this measure to the effect that inasmuch as it will raise the maximum 
pay of the gazetted Postmasters to Rs. 800, i.e., Rs. 100 more than the maxi­
mum pay now fixed for the Superintendents, it will create discontent among 
the latter. But a similar discontent among the gazetted postmasters wbb 
never taken into consideration at the time of raising the pay of the Superin­
tendents to Rs. 700, i.e., Rs. 50 in excess of the pay of the Postmasters. How­
ever thut may be, the more arduous nature of work and the greater
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responsibility of the Postmasters than those of the Superintendents, who 
are only supervising officers and who enjoy advantages and privileges not 
allowed to the Postmasters, will more than justify the excess of Rs. 100 in 
tlie pay of the Postmasters.

I now come to the non-gazetted Postmasters. Their pay formerly began 
at Rs. 100 and rope to Be. ?00. The Postal Inquiry Committee recommended 
the pay of the clerks to be raised to Rs. 140, and hence the starting pay of the 
non-gazetted Postmasters was also raised from Rs. 100 to Rs. 145 Md the maxi- 
mui# from Rs. 300 to Rs. 3Z0. Beyond this the Committee didnot think it 
necessary to do anything, for they started with the most uncharitable presump­
tion that the Postmasters were beggars and must remain satisfied with whatever 
the Government might be pleased to give them. The non-gazetted Post­
masters therefore now begin at Rs. 145, that is just Rs. 5 more than a clerk 
in the highest cadre, and end at Rs. 3n0, after passing through three different 
grades, Vnovm m the .'̂ rd selection grade, the 2nd selection grade and the 1st 
selection gmcle. It is not Icnov n why the non-gazetted Postmasters should have 
three grades inŷ tead of one. The disadvantage of this system is that a man 
drawing the highest pay in one grade has to wait there for a long time to go to 
the next higher grade, till a vacancy occurs.there ; and sometimes he has to 
retire from service, l êfore ^̂ etting a chance to go there at all. '

It is a grievance of tlie non-gazetted Postmasters, that while the pay of 
the Dei)iity Postniastrrs General corresponds with that of the officers of the 
Superior Traffic Branch, 1st I'ivisior, of the Telegraph Department (such as Sup- 
crintend(-nlp, Central Telegraj h Office, Calcutta and Bombay, etc.) and while the 
pay of tlie Superintendents of Post Offices corresponds with that of the Officers 
of the Bujiorior Traffic Branch, ‘Jnd Division, of the Telegraph Department (such 
as offi.cers in charge of the Telegraph Offices at Delhi and Agra, etc.), their 
own pay does not corrosyond Avith that of the Telegraj:h!RTasters ; for the start­
ing pay of a Te!f*<?;rnT)h Master is Bs. 21 w hile that of a non gazetted Post- 
ma.ster i« t>niy Rs. 115. Of course, there are Telegraph Masters who start on a 
lower })ay, but they are local officers who cannot be transferred beyond a cir- 
cuniscriled aien and w i.o therefore canm t̂ he compared with the Postmasters 
who are lial)le to be transferred from one place to another, within India and 
Bum\a. It is sometimes argued that a Postmaster’s work docs not require 
skill like that of a Telegraph Master, and hence a Postmaster is not entitled to 
the advantages of a Telegraph Master. It is difficult to understand what 
special skill is necessary for the work of a Telegraph Master. The Honour­
able Sir Bhupendranath Mitra wants us to believe that the Telegraph Master 
is a skilled man because—
** he has to learn to use the duplex or quadruplox Morse circuits, which not only work 
at a high speed, Vut require for their maintenance, a considerable amount of teohnioal 
knowMge.'  ̂ ^

I am afraid this argument convinces none except the Telegraph Masters. 
In the same sense a man who rides a bicycle can also be called a skilled man, 
inasmuch as he knows how to inflate the tubes, how to oil the machine, and 
sometimes even how to open it, and fit it up again. I cling to the popular 
view and hold that if the Telegraph Master is a skilled officer for handling his 
machine, the Postmaster is also a skilled officer in his own way in having to 
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handle his mi^ltifariaus technical duties. The dirties that really require skiR 
belong to the Engineering branch, the electrical branch, the testing branch and 
the other technical branches of the Telegraph Department. The Telegraph 
Master certainly receives and despatches messages, and for this he requires no 
more skill than a man receiving or sending a message by the telephore. More­
over, when the pay of the Deputy Postmasters General and the Superin­
tendents of Post Offices (with no technical knowledge or monetary responsi­
bility).corresponds with that of the Officers of the Superior Traffic Branch o£ 

' the Telegraph Department, a branch that really requires skill, there is no reason 
why the Postmaster^s pay should not correspond with the Telegraph Master’® 
for whose work no special skill seems to be necessary. On the other hand, the 
Postmaster has far greater responsibilities than the Telegraph Mauter who 
has nothing to do with monetary transactions, banking business, insured 
articles, heavy accounts work and the like. Under all these considerations, 
the Postmasters are quite right when they >̂ay that they are entitled to a simi­
lar treatment to that accorded to the Telegraph Ma .̂ters, and that they have 
not got it.

Here an objection may be raised that if the Postmasters begin at 
Rs. 275, like the Telegraph Masters it will be anomalous to place them under 
Superintendents drawing only Rs. 250. This anomaly may however be re­
moved by placing all the Head Post Offices and sub-olfices, with officers of the 
Postmaster's grade directly under the control of the Deputy Postmaters Gene­
ral, just as all the telegraph offices are under the Postmasters General.

These are the main grievences of the Postmasters. There are however 
other grievances, and the following are a few of them :•—

(1) In the ease of the gazetted as well as the non-gazetted Postmasters, 
the rate of annual increment is very low. In the non-gazetted cadre a man 
requires 15 years to rise from Rs. 145 to Rs. 350. In the gazetted cadre also 
a full 15 years is required to rise from Rs. 350 to 650. So to attain the maximum 
pay of Rs. 650 a man must serve 15 years in the non-gazetted cadre 
and 15 years in the gazetted. And as Postmasters are not directly 
lecruited, they must serve at least another 25 years as olcrks or 20 years 
as Inspectors before becoming Postmaster s. In other words, in order to be 
entitled to draw the maximum pay of a Postmaster, i.e.y Rs. 650 a man must 
have 55 years’ service if he is recruited from the clerical staff or 50 years  ̂
service if recruited from Inspectors, not taking into account the time he may be 
required to wait in the non-gazetted cadre for want of vacancies in the next 
higher grades. Taking the age of entry into service at 20 a man cannot rise 
to the highest grade of a Postmaster before he is 75 or 70. This is simply 
preposterous as one would be superannuated after 35 yeajiB’ service, %,e,, 
at the age of 55. The result is that although the maximum pay of the Post­
master is fixed at Rs. 650, it is almost impossible to reach it inasmuch 
as Postmasters are required to retire from service long before they 
come near the maximum. To remove this state of affairs thire should be 
only three classes of Postmasters, the Presidency, the Senior and the Junior^ 
There should also be only three grades for the three classes and the scale* 
of pay should be so fixed that a man may rise to the highest grade after 3ft

130 COU5?CIL OF STATIT. [IST SeP. 1925,



j^ars’ service, as in the case of the Superintendents who can within this 
period become Postmasters General.

(2) The indiscriminate classification of Postmasters as gazetted and 
non-gazetted has been a grievance of the non-gazetted Postmasters. For­
merly, officers in charge of Post Offices at district headquarters, drawing 
a minimum pay of Rs. 200 were included among the gazetted Postmasters. 
Later on, this minimum was raised to Rs. 300. And now, since the revision 
of 1919, all Postmasters drawing Rs. 350 or less, have been classed as non­
gazetted. This has the effect of lowering the status of the Postmasters. 
In no other department of Government are officers in charge of district 
offices and drawing a minimum pay of Rs. 200 classed as non-grfzetted.- 
It is therefore only just and proper to do away with this classification, 
and include all the non-gazetted Postmasters in the gazetted list.

(3) The starting pay of the Postmasters, i.e., Rs. 145 is quite inadequate 
considering the volume and the responsibility of the work he is required to 
do and also the present economic condition. The numerous duties of a Post­
master need no mention here. In point of his monetary transactions and 
accounts work he may be compared to the treasury officer or the manager 
of a bank and an accounts officer of the audit office respectively. He is 
responsible for insured and registered articles passing through his office. 
He knows no Sundays or holidays. Ho must work all day and night. For 
these considerations alone the sum of Rs. 145 is too small for a Postmaster 
to begin with.

(4) Another grievance of the Postmasters is that they are being treated’ 
as a lower order of officers than Superintendents of Post Offices who 
hold a corresponding rank and status ; prior to 1907, Postmasters on a salary 
of Rs. 200 and more were ranked as gazetted officers and accorded equal 
treatment with the Superintendents whose minimum pay was Rs. 200. At 
present all the Postmasters up to the grade of Rs. 350 have been reduced to 
the grade of non-gazetted Postmasters. This has unfairly reduced the status 
of the Postmasters and is regarded as an injustice done to them. Here 
again the Superintendent is an administrative officer, and only an interme­
diary between the Inspectors and the Postmasters on the one side, and the 
Deputy Postmaster General on the other. He is subject neither to the grave 
responsibilities nor the hard labour of the Postmasters. The invidious 
distinction made between Superintendents and Postmasters cannot t|ierefore 
be justified.

(5) Postmasters are allowed free quarters. This may bo argued as a 
reason for their low pay. I am not aware of tliis factor being taken into consi­
deration in fixing the pay of the officers of other departments who are allowed 
free quarters. Many of the Postmasters would perhaps gladly do without 
their free quarters if in place of them an increment were given in their 
pay, specially since that would enhance their pension on retirement. The 
grant of free quarters to the Postmasters is more than compensated for by 
the continued presence of the latter on office premises. Free quarters 
tierefore ought not to efEect the pay of a Postmaster. It may be mentioned 
in this connection that tht Postmasters should also be given free furniture.
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like the Telegraph Masters. There is no reason why this privilege, when, 
given to the latter, should not be extended to the former. It also seems fair 
that Deputy Postmaster.s and Assistant Postmasters, when they are not pro­
vided with free quarters ought to be given house rent, as in the Telegraph 
Department. I b lieve the Honourable Member in charge of the Department 
ifr willing to do thisk

(6) Postmasters are required to work on Sundays and holidays for which 
they get nothing whatever. There is no justification for this. The Tele­
graph Masters get their overtime allowance for working beyond their fixed & 
hours, and even the employes in a private cjoncern gv‘t extra wages for extra 
work. It is therefore only just and i)roper to introduce the system of double 
pay for the Postmasters for work on Sundays and holidays. I am thanl%ful 
to the Honourable Sir Bhupendranath Mitra for his kindly agreeing to do thi» 
also.

(7) Some Postmasters are required to do inspection work in addition to 
their ordinary duties, but for this no alhmarue is given to them. The 
absence of any conveyance allo\\ance or a fixed allowanti' for this purposo 
is very keenly felt.

(8) At big towns, offlctTs of the t(*lcgra])h branch arc given an allowance 
known as compensatory aHowancc. over and a])ove their ]:ay. This privi­
lege is denied to Postmasters; and the re:ison ior this is not known. The> 
Postmaster at a big town is subject to the same disadvantages as an officer 
o f tie  Telegraph De])artment is required to cope with and should therefore 
hâ ve the same facilities to overconK  ̂ thenu

(9) The Postmasters, Deputy Postmasters and Assistant Postmasters, 
do not understand why local allowances are not granted to them at stations- 
where such allowances are given to the officers of the Telegraph Department, 
Traffic Branch, and also to the Superintendents and lns])ectors of the Postal 
Department. At places where such allovrances are necessary, the necessity 
is felt by the Postmasters, Deputy Postmasters and Assistant Postmasters 
also.

(10) The supervu'sing officers in the Postal Dej^artmont, i.e,, Postmasters^ 
Deputy Postmasters and Assistant Postmasters form only 0 per cent, of the 
clerical staff, while in the Telegrajih Department, where the work to be super­
vised is rather less, the percentage is 18. The Post masters hold that thi» 
percentage also ought to be raised to at least 18, so as to afford them some 
relief in tieir heavy work.

(11) The practice of recruiting Presidency and gazetted Postmasters 
some times from outside is a grievance of the Postmasters. The Presidency 
Postmasters ought to be recruited exclusively from the gazetted Postmasters, 
and the gazetted Postmasters from the non-gazetted Postmasters! 
This seems to be a just demand and recruitment from outside ought to be stop­
ped, as in the case of the posts of the Deputy Postmasl er General, which are 
exclusively filled up by the Superintendents of Post Officcs in order of seniority^
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(12) The want of repn^sentation of the Postmasters in the Postmasters 
tJeneralfl’ offices and in the office of the Director General is the cause of much 
of the bad treatsnaent to which the Postmasters as a class are subjected. It is 
therefore highly desirable that posts of Personal Assistants ^o the Postmast-

General and Assistant Director General should be thrown open also to 
}\>s4masteci who will on account of their thorough inner kiiowledge of the 
Depanuieiit add Very considerably to its better administration,

(13) The p^centage of the proposed senior Postmasters who fiU?e now 
called gazetted Postmasters should be adequately increased so as to afford 
sufficient tooan for the promotion of the proposed junior grade Postmasters 
who are now called non-gazett^ed Postmasters: or at least all the posts of the 
present grade of Rs. 250—350 should be absorbed in the proposed senior 
grade ; under the existing scales, the number of gazetted Postmaster^ is not 
^nore tha& 5 per cent, of that of the non-gazetted Postmasters.
(At this stage the Honour?.ble the President vacated the Chair which 
was taken by t^e Honourable Sir Maiieckji Dadabhoy^)

Sir, these are some of the chief grievances of the Postmasters. They 
placed their case twice before the Government of India, but far from any 
redress they did not receive even an acknowledgment of their memorials  ̂
Th^y also submitted a memorial to the Secretary of State. This also failed to 
produce any result. Finally, I place their grievances before t^is Council.

Another objection is boinetimes naiserl...........
Thk H o» ourable thk Ĉ H AIIIM AN : I'he Honourable Member has 

already exsceeded his time iiniit; 1 at»k him to bring his remarks to a 
close.

The H on o u r a ble  SMJUT (^IIANDRADHAI^ BOIIOOAH : Sir, I am 
about to close. It may bo tbiii if t iie pay ar.d bUitus oi the Postmasters are 
improved, the members of the ot h(T tseiAk es in the provinces w ill raise a hijp 
and cry and ask for similar ini]m)vei)tents. Tliisis hardly an objection at alK 
The members of the other servic es iii the j>rov'inces can never compare with the 
PostmasteiB. They belong uo th(̂  Provincial services, while the Postmasters 
belong to an lill-India service. They are not liable like the Postmasters, to be 
transfen^d from Burma to F̂ aliichii-'tan. or from Simla to Trivandrum. They 
are not required to work day and night, and on Sundays and holidays, like the 
Postmasters. This objection tlierefore cannot strand for a moment.

I know that some of the measures I have proi)oaed will require money. 
I also know that it may be pertinently asked, hoŵ  ŵ e, the non-official Members  ̂
who, at the Budget time  ̂ask for reduct urn of the ])ostage duty, can consistently 
ask for reforms in the Postkl Department, involving more expenditure. In this 
connection, I beg leave to ]>oint out, that from the beginning of the introdu^ 
tion of the postal Bystem in India, till the year 1907, tJie Postmasters 
a concession, they were allowed a discount on the sale of stamps effected by 
them. In 1907, Government withdrew the conccssion. It was then said that 
this amount would be devoted exclusively to the improvement of the pay and 
prospects of the Postmasters, unfortunatdy thi  ̂ has not yet been done. Tm 
ISî vings on this account would be not less than about 3 lakhs of rupe^. Ih6 
number of officers for whom I plead is about 800 ; and th«se 3 lakhs of rupeei 
tt$20S
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will be more than enough for this purpose. Besides, we have never seen the 
Government for want of funds refraining from doing anything which they are 
bent upon. Funds have been found for a thousand and one other things that 
hardly require any mention here. W here there is a will there is also a way, and 
I am sure, if the Government are only a little more sympathetic, if they really 
feel a little more for these people and are a little inclined to do something for 
them, want of funds will never stand in the way.

I have already'alluded to the heavy work and the great responsibilities of 
the Postmasters. The Postal Department is one of the best managed De­
partments of Government. Its popularity is well known. Not a voice of 
complaint has ever been raised by the public against the excellent working 
of this most useful Department, and all the good name of this Department 
is diie to a very great extent to the labour and efficiency of the Postmasters. 
Every Honourable Member of this House, whether he is an Indian or European, 
whether he is a Hindu, Muhammadan, Christian or Parsi, whether he is an 
official or non-official, is equally interested in the able and efficient manage­
ment of the Post Office.

Lastly, Sir, I beg to 5tate that I do not ask for much. My demand is v^ry 
moderate. I ask only for a Committee to inquire into the grievances of the 
Postmasters. Even if my Resolution is accepted in this House, the Govern­
ment of India may or may not give effect to it. Taking for granted that the 
Government of India appoint a Committee, the Committee may or may not 
certify the grievances. Supposing that the Committee reconmiends something 
to be done for the Postmasters, it will still be open to the Government to do 
or not to do anything. So in accepting this Resolution, the House does not 
commit itself#to anything whatever.

I therefore look with great hopes to the good sense of the House. I 
look to the Honourable Members to think of the hard lot of a most useful 
class of public servants. I implore them to]assist the Postmasters to get some 
redress for their just and long felt grievances.

With these words, Sir, I place my Resolution in the hands of this august 
House, and I hope it will not meet with any opposition whatever either from the 
officials or the non-officials.

The H on o u r a b le  Mr. K. C. ROY (Bengal: Nominated Non-Official): Sir, 
I rise to oppose the jnotion. I have followed with very great interest the speech 
of my Honourable friend Mr. Borooah, I have no desire to follow him. If I 
tried, I should not succeed. But I shall urge three fundamental considerations 
against his motion. In the first place I consider, and I hope, Sir, the House 

. will agree with me, that a body like this, the Council of State, the senatorial 
Chamber of the Indian Empire, is not a fit and proper place for veatilating the 
grievances of subordinates of the Post Office. Whefi I say this, I feel I am 
backed by the practice of the senatorial Houses of Europe. I will now recite 
my own experience which I gathered during my last visit to England. I had 
an ©pportuility of meeting the Post Master General Mr. Harshom, and I men­

134 COUNCIL OF STATE. [IflT  S e P. 1925.



tioned to him t̂ he practice of dealing with the grievances of the Post Office 
officials. He told me that these matters are hardly ever dragged before the 
Houses of Parliament; they are settled by a body commonly known as the 
Whitely Committee^ I am sorry that we have not got in India a Committee 
like the Whitely Committee, but we have got an excellent substitute, in the 
Departmental Committee of the Legislature attached to the Department of 
Labour and Industry, and on that Committee two members of this House sit as 
our representatives, my Honourable friend Sir Deva Prasad Sarvadhikary 
and my Honourable fiiend Mr. Sethna. May I therefore respectfully ask 
Mr. Iferooah to take this case before that Departmental Committee and have 
it settled by them ? If the present practice of ventilating the grievances of 
subordinates of the Government of India is allowed to go on in this House, I 
feel quite sure the prestige and the dignity of this House will not be heightened* 
It will afEect the morale of the services and lower the standard of discipline.

In the second place, Sir, I feel that the Post Office in India at the present 
moment is administered almost entirely by Indians, We have complete 
Swaraj there. We have our friend Sir Bhupendia Nath Mitra as the Member 
in charge ol the portfolio ; the post of the Director General is now held by Mr. 
G. P. R oy ; and that of the Deputy Director General by Mr. H, K. Raha ; in the 
Provinces the offices of Postmaster General, as well as those of the Deputy 
Post Masters General are held by distinguished Indians. Mr. Ghani, the Post­
master General is well known. In the circumstances, Sir, if the members of 
this House cannot settle the affairs of subordinates of the Post Office at the 
present moment when it is administered by Indians, I shall be sorry for our­
selves.

In the third place, I wish to place before this House that I have seen con-* 
stant and insistent demands for increasing the salaries and allowances of subordi­
nates of Government, But Government very rarely consider the effect of this 
on private employment, I have never seen a suggestion from any Member 
of the House or of the other House for rise in the standard of national efficiency; 
and when these two are blended together, a demand for national efficiency as 
well as an increase in wages, it will meet w.th my support. I therefore oppose 
the motion.

T h e  H onottkable Mr, G. S. KHAPARDE (Berar: Nominated Non­
Official) : Sir, I wish to support thi'S Resolution, and I am glad my Honour­
able friend Mr. K. C. Roy spoke before me because I know on what ground 
it is l\k«ly to be opposed hereaft-er. This is an.old Resolution, which I brought 
forwaitl myself in 1920, and the Honourable the Law Member was on the 
Committee appointed under that Resolution. Then Professor Kale brought 
in a similar Resolution. I brought it in the old Council and Professor Kale 
brought it in this Council of State and I supported him, but somehow the 
matter fizzled out. And now this Resolution comes in for the third time, 
and I am very glad it has done so, and my friend the Honourable Mr. Borooah 
has taken the trouble to put down everything he wants to say, so there is 
nothing omitted, and I need not enumerate any of the grievances. But I 
do wish to lay stress on this point that it has beeh suggested from the begin­
ning that the Telegraph Office and the Post Office should be fused together. 
They are technically two departments but they are really admmistered by
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practically one and the same head and they ought to be fused together. The 
Postmaster Sends the letter that you give him to its destination; and the 
Telegraph Master does not send the identical paper, but he sends the words 
translated or written out in Morse or some other system, whatever it is. He 
only translates it into the tipping topping language and so it goes. Both do 
the same service for society and there is no reason why there should be such 
a distinction as there is between the Telegraph Office and the Post Office. My 
Hono.urable friend has dwelt on the advantages which the Telegraph Dej>art- 
ment enjoys and which the Post Office does not enjoy.

This is accounted for by the fact that the Post Office is about the oldest 
office ever established by any Government. Every Government first estab­
lishes a post office for communications and therefore like all old departments 
it gets neglected. It is not so in India alone. I made inquiries elsewhere and 
I find all over the world the poor postman is the hardest worked man, and 
it is seldom that his grievances are attended to. Another reason is that more 
speedy methods have been discovered and just as we now by preference lake 
a motor car rather than a horse and carriage, by preference we enivloy tele­
grams rather than letters. sliall talk more in future by Vsir('le8s Ilian by 
wire telegrams and the thin̂ jj v iH on like this. The ]nirtia îty of human 
nature for everytliing new and the unfortunate tendency of human nature not 
to regard good things that ever become old, are the two imj)ortant things; 
and a third thing is being added now. That is what we should call in a 
court of law the question of jurisdiction.

My friend the Honourable Mr. Roy thinks that this Council has no hiris- 
diction to take cognisance of this matter or, if this Council takes cognisance of 
this matter, it is something so unu sual that it is not done in England and thei e- 
fore it ought not to be done in India. The reply to my mind is presumably 
that India is not England : the Indian constitution is not the English consti­
tution and the safeguards that {)revail there do not prevail here and there 
is no reason whatsoever why this Council should not take cognisance of these 
grievances.

The second part of the objection was that the Post Office is entirely in 
Indian hands. I quite agree that it is so and I also think that the Telegraph 
Departn^ent also has got a large number of Indians, and Anglo-Indians are 
also after all Indians ; so that that Department is administered by an Indian 
is no reason why these grievances should not be redressed. I believe there 
may be grievances in departments administered by Indians, and it is all the 
more reason why we should take them up. They are Indians and they are 
expected to be sympathetic and if we only help them from here by calling all 
these sins into question, then Indians will be encouraged to submit proposals 
for reforms, whereas if we take no notice at all, then those poor people might 
be under a disadvantage. You may say, “  Look here, so long as Europeans 
were managing the thing no proper reforms came. It is only when Indians 
are managing that all these things come up and therefore do not appoint 
Indians.”  That kind of argument ought not to hold good. Then again 
it is said that these people make constant demands for increase of pay. I
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should like to know of a service which has ne^r demanded increases. Frcm 
the peon down to the highest member of the Civil Service everybody will be 
glad if he got an increase in his pay. .

(At this stage the Honourable Sir Maneckji Dadabhoy vacated the Chair 
which was taken by the Honourable the President.)

The members of the Civil Service are most highly educated people and they 
arc very careful about their interests. So they always steal a march over the 
others. Tht ĵ  get increased emoluments first and the subordinates have got to 
fight as well as they can. For all these three reasons, I say that this is pre­
eminently a matter which should be taken up by this House. This is not a popular 
matter. It is not a question of agitation. This is not a question of raising ques­
tions about rules or those things. It is purely a question of having all th(̂  services 
in India as contcntcd as we possibly can and as economical as wo oould manage 
them. If these two Departments had been fused as we originally proposed, 
I beliuve these grievances would not have come in. The post office people 
have got to discharge a number of dut̂ ê . The Postmasters I'.avc got to 
soil quinine ; they have to take care of life insurance ; they have got to take 
care of parcels sent to them. They have to do the duties of practically evjry 
department of Government. Every department of Government is reflected 
in som<‘< shape or other. The work of the Postmaster is a very responsible 
work and it does recnnre very car '̂ful study. If I were to do that duty, I 
should have to study insurance packet-making and selling. I should have to 
know how to deal with people who come there ; I should have to attend to 
registration and so on. There arc a number of things which I could enumerate, 
because I took the trouble to study the question at one time. So, these two 
Departments have to be fused together and it is not beyond the capacity of 
our Indian statesmanship I suppose. Any member of the Civil Service with 
a little experience will be able easily to effect the thing and put the two depart­
ments together. I had a talk with a former Director of Posts and Telegraphs 
and so far as I could see he was in favour of amalgamating the two branches, 
so as to make the two into on>‘- department and -have one set of rules, one sot 
of promotions ; the whole thing will then go on smoothly. At present there 
are two classes in one and tlie same Department and that is why you find all 
this rivalry. I therefore support the idea that a small Committee may be 
appointed with the Director of this Department, with some fresh blood |roni 
the popular element so that a scheme may be evolved by which these two 
departments can be put together and made to work under more or less simi­
lar conditions of work with what we call a living wage. That is my idea.l 
therefore most heartily support the Resolution moved by my Honourabla 
friend Mr. Borooah.

T he  H o n ou rable  Mr. A. A. L . PARSONS (Industries Secretary): 
Sir, my Honourable friend Mr. Khaparde has compared this House’s position 
in dealing with this matter to that of a court of law. I am obliged to hrni for the 
simile, and I should like to ask the help and advice of Honourable Mem^rs 
with legal experience. If they were appearing in an intricate case; 
rather a heated discussion in open court it had been suggested that there should 
be a settlement out of court, and they were in charge of that settlement; if the 
parties to the dispute had been brought together and when they had come
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together had been getting on quite amicably ; and if at that stage the dispute 
was again brought up before the court, what would my Honourable friends with 
legal experience feel and do ? I imagine that they would feel that it was not 
probably to the advantage of either party in the dispute that the case should 
come into open court again ; I think they would probably attempt to withdraw 
the dispute from open court as quickly as possible into a safer haven ; and I 
am sure they would say as little as possible. Without pressing the analogy 
too far, that is much the position I find myself in to-day, and that is the line 
of action I wish to take. I wish, if I can, to persuade Mr. Borooali to withdraw 
his motion and I wish to trouble the House with as brief a speech as possible.

I must immediately admit that I am not in a position to go into the 
individual grievances which have been mentioned by Mr. Borooah. In the 
jniddle of last February a Resolution of wider scope but embracing all that is 
contained in Mr. Borooah’s Resolution was moved in the other House. The 
discussion on that Resolution was adjourned practically sine die on an under­
taking given by Sir Bhupendra Mitra that he and the Director General would 
Tepeive a deputation thoroughly representative of the employes of the Post 
Office and would go into all their grievances. About three weeks was spent in 
discussions with various authorities in order to secure that the deputation should 
be thoroughly representative, and towards the end of last March Sir Bhupendra 
Mitra and Sir Geo&ey Clarke met the deputation. They went through the 
various grievances with them and it took them, I think, a full three days ; 
there were no fewer than 50 of them. As I have said I do not propose to 
go into all these grievances, and explain what they were, but I should like to 
tell the House what the deputation itself thought of the reception accorded 
to it. In their report they write as follows :

“  We must express our thanks to th« Honourable Member and the Director General 
lor the patient hearing they accorded to the deputation. They were Bympathetic through* 
out and we expect substantial good will come out of the prolonged and free discussion 
allowed to the members of the deputation.”

Sir Bhupendra Mitra shortly afterwards left the Department of Industries for 
about three months, and was therefore not able immediately to continue the 
investigation ; but the time was not wasted because departmental investigations 
^continued, and as soon as Sir Bhupendra Mitra returned to the department, he 
took up the investigations again. A good many of the grievances have already 
been examined, and I do not think it is too much to say that almost every day 
he is considering one or other of the questions involved.

Now I am sure the Council will ufiderstand that, while these grievances ara 
being investigated with all the expedition possible by the responsible depart­
ment and by the Member in charge of the department, I am not in a position 
to discuss individual cases such as those mentioned by the Honourable Mr. 
Borooah. But I should like to refer to a statement with which Mr. Borooah 
began his remarks. He said that the deputation of last March did not repre­
sent the Postmasters. I cannot accept that statement. One of the principal 
members of the deputation, the (Jeneral Secretary of the All-India Postal and 
Kailway Mail Service Union, had himself been a senior Postmaster of the selec­
tion grade, and actually the second of the principal grievances put forward at the
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meeting by tlie deputation related entirely to the pay of the various grades of 
Postmasters, from the Presidency Postmasters right down to the lowest grade. 
iNow all the points raised by the deputation are being gone into one by one; 
but I am afraid I was not able to follow my HonouraUe friend with sufficient 
precision to make quite certain that he did not mention a number of other 
grievances, which were not included in the representations made by the depu­
tation and I will make him an offer. I am prepared to give him an assurance 
that everything he has said in hi« speech will be gone through extremely care­
fully and that we will examine departmentally any new grievances that he may 
have put forward in exactly the same way as the grievances represented by the 
deputation are being examined. I trust that with this assurance the Honour­
able Member will be prepared to withdraw his Resolution. If he does not 
withdraw it, I can only ask the House not to vote for i t ; but I should very 
touch prefer that a vote of the House should not be taken on the Resolution 
while we are actually engaged in examining as sympathetically as is possible the 
various questions which it raises. 1 ask the Honourable Mover not to put it to 
the House, but if it is put to the House, I hope that it will be rejected.

T he  H o n o u rable  D r . Sir  DEVA PRASAD SARVADHIKARY (West 
Bengal: Non-Muhammadan): Sir, I should like to support Mr. Parsons* plea 
that the Resolution should be withdrawn and the department should be allow­
ed to go into the matter, particularly in the light of the facts that have been 
brought out in to-day’s debate. In doing so, I should like to bear him out 
completely that the Honourable Sir Bhupendra Nath Mitra is very anxiously 
considering the whole question. Reference has been made to the Advisory 
Committee attached to the Department and the members representing this 
House on that Committee. That Committee has but small powers. As one of 
these members, I have however had several talks with Sir Bhupendra Nath 
Mitra and I can assure the House that, as Mr. Parsons has informed it, he is 
anxiously considering the whole question every day. It is a very large question. 
Mr. Borooah has chosen to take up one portion of the question. Mr. Khaparde 
has taken up another and I may be able to take up a third and another Honour­
able Member may be able to take up a fourth, and so on. It would not be con­
venient to have piecemeal consideration of this kind. The Ryan report is now 
before the Department and the Department is bestowing anxious consideration 
on the whole question. I should have thought, Sir, that, when a matter like 
this was brought before the House, it should not be the grievances of the 
betterpaid Postmasters only which should be given so mush prominence; 
the poor menials pitiable condition should excite the sympathy of any 
right-thinking Member. I have told, the House the Honourable Sir 
Bhupendra Nath Mitra is considering many questions. One of these is appa­
rently a very small question which may not appeal to my Honourable friend 
Mr. K. C. Roy, whom I congratulate on his maiden speech. That is the question 
of wet uniforms of the postal peons, who do not know what a change of official 
cloth for official work means. In such things Mr. Roy with his big view of 
things is not interested. H e thinly it below the dignity and the prestige of 
this House to consider such matters. In the case of a question like the one under 
our consideration the only thing to be considered is whether it would be to 
th e  advantage of the question itself or to the House which has full jurisdictiou
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over it if the matter is pressed here. In this case I suggest that Mr. Borooah 
should withdraw his motion and allow the department to consider the matter 
in all its aspects. If the result is not satisfactory, I should myself be prepared^ 
should an opportunity owur, to bring up this matter before the House in spite 
of wTiat has been urged against such a procedure to-day. Sir, having regard 
to those facts, I think Mr. Borooah will be well advised from all points of view 
to withdraw the Resolution and accept Mr. Parsons’ assurance.

T h e H o n o u r a b l e  t h e  PRESIDENT: Is the Honourable Member pre­
pared to give an idea of his intentions to the House.

T h e  H o n o u r a b l e  SRIJUT CHANDRADHAR BOROOAH: I beg to 
thank the Government and the Honourable Mr. Parsons for the promise he has 
made to consider the matter departmentally. I hope that every grievance 
of the postmasters’ that I have stated will be carefully considered. As regards 
an open court, triaf and an outside settlement, I have already stated in my 
speech that the postmasters twice mcmoriali. ed the Government of India. 
They never asked for an open court trial ; and even now it is a third party 
that has asked for it. Under the circumstances, as the Government have 
promised to make a careful consideration of the matter I beg leave of the 
House to withdraw my Resolution.

T h e  H onoxtrable th e  I'RFSIDENT : Is it the pleasure of the 
Council that the Honourable Member should withdraw his Resolution ?

The Resolution was, by leave of the Council, withdrawn.
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RESOLUTION RE RESTRICTION OF OPIUM CULTIVATION.
T he  H on ou rable  D r . S ir  DEVA PRASAD SARVADHIKARY 

(West Bengal: Non-Muhainmadan): Sir, I beg to move :
“  This Council recommends to the Clovernor General in Council that—

(f) the area for cultivation of opium be restricted and brought under stricter con­
trol ; and

(ii) the praciticc of making advances to opium cultivators be discontinued with 
effect from the next season for making advances and that this be notified in 
advance as soon as possible

Sir, the pathetic tone of Mr. Borooah's speech is still ringing in my ears 
and in moving a Resolution Honourable Members are apt to ask themselves, 
as he has been asking, what good the Mover cf a Resolution does even if the 
Resolution is accepted or carried in the House.

That, however must not daunt us. We have certain duties in certain 
matters and have to do the best we can under existing depressing circum- 
etances. The Resolution now brought up for the consideration of the House, 
Sir, is a necessary and unavoidable corollary of what the Honourable Mr. 
MeWatters said in this House during the Delhi Session and what the Honourable 
Sir Basil Blackett said later on in another House on the same question. I 
recognise and have always been free to recognise that Government are studi­
ously helpful in meeting the growing point of view of those who think that the 
opium policy of Qovemment mu^ undergo a change, a change i i  line with



growing public opinion and international demands. Recent telegrams from 
Geneva show that the claim put forward on behalf of Govetrnment in' this 
behalf has been conceded by representative internationals, although doubt 
still continues to exist whether the quantity of production could not profit­
ably be revised and whether serious and material reduction could not be 
effected. One of the Geneva telegrams shows that Sir John Campbell, the 
Indian delegate, said that whatever drugs Australia got came from the United 
Kingdom and not from India. He explained the measures adopted in India  ̂
in the matter of illicit trade and added that the Indian Government had not 
received any complaint regarding India’s ai? î-smnggling measures. > Opium 
introduced into Australia was grown principally in Macao and other sources 
than India. Sir John Campbell said that India had stopped the export 
of opium to Macao and Persia, and I believe measures are under contempla­
tion still further to restrict that export. But lastly. Sir, we have Sir John Jordan’s 
opinion that the question of smuggling was relatively of minor importance. 
He said that the best means for curtailing opium consumption wap limitation 
of opium production and in this respect co-operation with he Japanese would 
be very effective. He contended that they could not rely on the measures of 
some Governments dealing with the opium problem. It has been well remarked 
that the crux of the opium question in the Far East is chiefly in India and 
from that point of view and from the point of view enunciated by Sir John 
Jordan I desire this House to consider whether the time has not come for .us 
to ask Government to make a clearer and more definite declaration of their 
opium policy regarding production, consumption and expojt, and whether 
having regard to the policy that has already been declared, it is not necessary 
that further restraint should be put on the area under cultivation.

I should like to remind the House that not long ago, an expert, Mr. Gibbs, 
giving evidence before the Taxation Committee, informed the Committee that 
as many as 27 districts are now laid under cultivation for opium. That i» 
true about the United Provinces. There are small tracts in the Punjab which 
are also cultivated. The statistical reports available so far show a state of 
tilings that is not quite intelligible to the outside lay public, and probably 
my Honourable friend in dealing with the matter will attempt to throw some 
light on the subject. In 1921 the acreage was 1,22,888. There was a drop 
in 1922-23 and a further rise in 1923-24, the acreage being 1,42,152. The cor­
responding figures regarding cost of production are available and make people 
anxious. They point to the same direction of erratic rise and fall in the acreage 
as well as production. I do not know whether this fluctuation has anything to 
do with the demand for a supplementary grant that came up while I was still a 
Member of the other House in 1923, when I felt it to be my duty to oppose that 
supplementary grant. The reason put forward at the time by Mr. Ansorge on 
behalf of Government was that the crop was an exceptionally good one and 
obviously the output would be more than they actually required at the moment- 
On the other hand  ̂ they were unable to refuse to purchase that opium which 
had been growing under the control and imder a licence given to the cultiva­
tors. It could not be grown otherwise and it could ^ t  be sold privately. 
That was the reason, Sir, why the supplementary grant of 77 lakhs was demanded 
at the close of the year 1923, I believe it was. That was put forwwxi as.
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an excepti(mal and accidental circumfltance, and exceptions and accidents 
are not apt to occur every now and then.

I do not understand the meaning of the fluctuation and should like to 
have a clear understanding of the matter. Figures given in statistical abstracts 
and by the representatives of Government in the Councils do not tally. But 
certainly it appears from the figures that are available that having regard to the 
declared policy of Government themselves, the area is diffuse, the area laid 
under contribution is much larger than requires to be cultivated and the 
system ol advance which is dealt with in the second part of my Resolutioa 
is sometimes responsible for results such as I have referred to already, 
namely, that, if as a result of advances cultivators do get and bring in a larger 
crop of opium than Government ever thought of requiring, they are bound 
to take it because there is no other way out of it. That would bring me to 
the question of advances. We want to make advances in cases where we 
want to nurse an industry, and [not where we can get whatever we want to get 
without any elaborate system of advances. The system may have been 
necessary in the beginning, but I am quite sure that under the circumstances 
now prevailing such a system can have no importance even in regard to larger 
quantities, let alone the smaller quantity that the Government now or in 
future will require.

Sir I will shortly indicate the reasons for the growing popular opinion 
with regard to the matter. Reference has been made to the recommendations, 
of the Royal Commission on Opium of 1893, upon the basis of which Govern­
ment are still proceeding both with regard to the general policy or general 
administration of carrying out that policy. In connection with this Resolu­
tion I do want to raise the question of Government policy, and I trust we shall 
have clear information with regard to the matter, so that the country may know 
what the Government propose to do in the near future.

From an authoritative work by Mr. Willoughby recently brought out as a 
result of the proceedings in the Geneva Conference I desire to give an extract 
to the House, which will show exactly how, from points of view other than that 
of the Government of India, the question rests. He says :—

“  Despite world-wide scientific and medical opinion that the eating or swallowings 
of opium» as practised in India, is highly deleterious from the physiological point of view 
and basing from the moral point of view, the Indian Government still asserts that, given 
the conditions prevailing in India, it is neither desirable nor feasible to restrict the use of 
the drug to what, in other parts of the world, are considered to be proper medicinal pur­
poses. This determination and the policy based upon it is founded upon conclusions, 
declared by a Eoyal Commission which made an elaborate report upon the subject ia  
1895.”

I was wrong in giving the. date as 1893.
“  There is, however, abundant evidence that the Commission did not make an im* 

partial investigation of the subject, and even in Great Britain it has been admitted 
by some of the highest authorities that the report was not one that deserved high respect.

“  However, the British Indian Government has continued to rely upon the report o f  
this Gommissioyi in support of its opium policy. Thus, in its official defence of this poli .̂y  ̂
issued in 1923, it is said : * The finding of the Oommission still stand as a complci*
Juftification of the Government’s policy’ ” , ‘
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Sir, much later than 1895 there was an unofficial commission that of the 
National Christian Council, which summed up the situation as follows

“  We would sum up the state of public feeling by saying firet, that maas pubKc opi­
nion on the subject does not exist; secondly, that enlightened people increasingly dislike 
and are conecious of the evil of opium-eatmg ; third, that the refonning mmds of TnHi». 
are giving their att mtion to the problem more and more with every month that passes; 
and fourth, tliat the restrictions which in our view the facts demand would not be 
followed by any outcry, if only because those who have shown themselves most able 
to sway the masses of the people have definitely ranged themselves in favour of such 
restrictions. ”

That would be in answer to what Lord Hardinge and others have said 
about the likelihood of disastrous results to India itself and to the Indian 
people, if further restriction was to be placed upon the cultivation and con­
sumption of opium. Sir John Jordan’s testimony as well as that of the book 
I am quoting from laid down that, although since 1923 India ceased the 
production of opium for exportation to China, she has continued to produce 
opium in great quantities for domestic consumption and for countries other 
than China. There has been abuse in regard to export.

Sir, it is from that point of view, and from the point of view of the declared 
Government policy and intention in the matter that further restriction in 
regard to acreage is necessary ; and also from points of view analogous to those, 
the discouragement of the advances system has also become necessary. There 
is an interesting fact that has recently come t6 my notice, which I should like 
to place before this House in connection with the cultivation of opium in the 
Ghaziapur district. I know historical facts are now being challenged, and 
history is being made and re-made and renewed and revised to suit different 
points of view, but original documents can never lose importance, and I shall 
read out a short cxtract from the Sanad of the Moghul Emperor written oa 
the 4th day of Rajeb, the 6th year of the reign, 25th December 1764. It runs 
as follows :— '

“  It becomes the Company to show their grateful sons© of our Royal favours, and to 
exert theTuselves to the utmost, in the proper management and regulation of the country ; 
to encourage and befriend our subjects ; to punish the contentious, and expel the rebellious 
from their territories. They must use their bt̂ st endeavours to promote the welfare of our 
people, the Riotts, and other inhabitants ; to prohibit the use of things of an intoxicating 
nature, and such as are forbidden by the Law of God ; in driving out enemies ; in deciding 
causes, and settling matters agreeably to the rules of Mahomed..........................

I need not go through the rest of the extract. I know, Sir, that the Honour­
able Sir Basil Blackett deprecated reference to ancient history, as ancient as 
1908, and if I have the temerity to refer to history earlier than that, that of 
1764,1 know I shall be met with the same criticism. At the Fame time we can­
not forget that in getting that lease from the then Moghul Government, the 
East India Company took it with their eyes open, and with the limitations 
mentioned in the Sanad. It knew at all events that that particular tract was 
expected to be spared the destiny that followed later on. Whether it could 
be prevented or not is another matter. I have a shrewd suspicion, Sir, 
that these doubts were not absent from the minds of the Board-of Directors 
that used to rule the destinies of the country then, for in a despatch dated 1817, 
24th October, I find the Board of Directors e3q)res8ed the desire to restnaio the
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use of this pernicious drug as far as possible, except for medicinal purposes, 
and said they would gladly do it for compasaion for mankind/’ Tha cry of 
“  compassion for mankind ”  has been raised ir. other forms from other qn?.rters, 
and most of all in the League of Nations, where all international matters of 
this kind are being dealt with. The Government realised their responsibility 
ii). the matter and were steadily doing all that they could do, ^ways bearing 
in mind the restrictive terms, in this direction. We submit, p,nd we show that 
it is possible to do a great deal more with regard to the cultivation of opium, 
with regard not only to internal consumption but also with regard to 
export. But in spite of all that the Government have done, in spite of all 
that is admitted, the Government are lending themselves to the abuse in 
some shape or another. The remedy would be further restriction of 
production, and for that I plead, the first steps towards which must be 
restriction of acreage. I have brought up this Resolution, Sir, in good 
time for the Government to consider their policy, and if they are so 
adv’.sed, to make arrangements for the next season and see how far acreage can 
be further restricted and how far the advance system can also be restricted. 
1 realise that a long-standing system like that cannot all at once be substantially 
curtailed or done away with at once, but with the realities before it, the Gov­
ernment I am sure, if they are really anxious to be helpful in the directions 
that I have indicated, ought to be able to take advance steps so that the res­
triction I plead for may be possible.

T he  H o n o u r a b le  M r . YAMIN KHAN (United Provinces West :
Muhammadan) : Sir, I rise to oppose the Resolution. The first portion of my
Honourable friend’s Resolution, that the area for the cultivation of opium 
should be restricted and kept under stricter control, Ls I think absolutely 
superfluous, for the area which is under cultivation of opium is already under 
control. The opium is only cultivated in those portions where the cultivators 
receive advances from Government and, as the sale of opium is prohibited to tho 
general public, the area is usually restricted, and it is not open to tho 
cultivator to go on cultivating such areas as he likes. H e only cultivates that 
portion which he thinks he can sell to the Government at a profit. So this 
portion of the Resolution in my opinion stands nowhere.

About the other portion, that the practice of making advances to opium 
cultivators should be discontinued, I think by this my friend means that the 
cultivation of opium should be absolutely abolished, because no cultivator will 
ever cultivate opium unless he receives advances from Government and, unless 
he is assured that whatever he produces will be purchased by the Government,

as there is no open market, he will have no 
1 P.M. competition and he will have no market.

Therefore he must depend upon the Govern­
ment as purchasers. If he receives advances he sells at a cheaper rate com­
paratively because he is assured and he does not have to borrow capital from 
his money-lender for which he would have to pay interest. He produces at 
a cheaper rate when he gets an advance from the Government and the Gov­
ernments get the whole profit. In the United Provinces, Sir, because that is 
the proviace which mostly cultivates opium, the whole of Oudh and the eastern
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«3i8tricts of the United Provinces are the great producers of opium and I have 
ieard great complaints from the cultivators and zemindars in >vhose landa 
opium used to be cultivated that there Are now some restrictions. They are 
losing a great deal ^nd they complain now that the great industry is going 
out of thek hauKk and their lands which are fit only for the cultivation of 
opium 4ire lying vacant and uncultivated. They are not fit to grow other 
things, but they are fit only ior the cultivation of opium. Under these cir- 
<;umst»nces, Sii?, if this^yptem is discontinued, I assure the Honourable JMember« 
o f  this House that it will mean only the absolute stopping of opium cultivation 
and nothing more. One may talk of morals or anything, but is the present 
cultivation causing any kind of moral degeneration in India ? We have to 
nseeTto -this. I do not think my Honourable friend will be able to show to the 
House that opium is eaten in isuch quantities nowadays tliat. it may be called 
immoraL So, the question absolutely goes. The only ])oint is that if the 
Government export opium the question of the League of Nations might come 
in. They do .not know tlie circumstances of tJie country wliich lias got no 
other industry except this one. It will be causing a great loss to thê  Indian 
Exchequer «s  well. With these few words, Sir, I oppose this Resolution and 
I leave the greater opposition in better hands.

Th® H on o u bable  Mr. A. C. McAVATTEES (Finance Secretaty): Sir, 
I  think it may be for the convenience of the House and may also tend to 
uhorten the discussion, if I rise at this stage to explain the attitude of Govein- 
•nent in regard to this Resolution. The Resolution divides itself into three 
partfi ; the first part refers to the restriction of the area of cultivation, the second 
recommends increased control and the third recommends the discontinuance 
ioi the system of making advances. Kow, with regard to the first part, namely, 
<the restriction of the area of cultivation, I liave a fundamental criticism to 
flcnake andl^hat is that the Honourable Mover has begun at the wrong end. It 
is quite ^obvious that the area must depend upon your policy and his speech 
lihowedthat he realised it also, because a good part of his speech not unnaturally 
‘was really devoted to a criticism of our policy. I think that in these circum- 
fetances his Resolution should have been dift’enmtly worderf. The Resolution 
“Bpeaks of the restriction of the area and ^ivcs no s]:)ecial Tcason why the aTea 
'bhould be restricted. As regards the policy, I will refer to it later, because 
I have 'something important to say on that subject. But in the meantime 
I 'should like to tell the House what we have actually been doing in tTie dircc- 
Xion of restricting the area under cultivation. It is obvious that we have had 
^o take into consideration not only the probable reduction of our export trade 
•and the progt^sive reduction of internal consumption, in regard to which 1 
gave the House some, striking figures last March, but we have also to coneider 
the question of ourijtockis. All these three factors have to be taken into con- 
«ideration in determining tlie area to be 'sown.

I will now give tlie House some figures of tlie actual area which h ^  been 
Hhder cultivation in recent years. Seven years ago in the United Provinces, 
Ht̂ hich is ptactically the only important area in British India where opium 
16 cultivated, the area under cultivation exceeded 200,000 acres. Three years 
ago, i.e., in 1922-23 the area was reduced to 141,000 acres. The area in 1923- 
^ % tis  134,000 acres* In thcjcurrent joar it has been reduced to 116,000 a cm
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and in the year which will begin shortly^ 1925-26, we hav^ arranged to cultivate 
'Only 74,000 acres. Tiis means that in the next season the area to be put 
under cultivation will be a little over one-third of the area cultivated 7 years 
ago, a little more than half that of three years ago, and will show a reduction 
of 36 per cent, on the amount put under cultivation in the current year, I 
think those figures are striking. As I have said, it is a result not only of our 
policy but of the fact that in the last two years we have had an exceptionally 
large outturn in the opium fields. It is this exceptional outturn which explains 
why we have had to come up recently for supplementary grants. It is not 
due in any sense to increase of acreage but to the exceptionally favourable 
seasons. The opium crop is a very variable one and in the last two years 
the outturn has been much above the normal. There is a further point in 
regard to the area of cultivation, a point to which the Honourable Mover 
quite rightly referred. He quoted the evidence of Mr. Gibbs before the Taxa­
tion Inquiry Committee. Mr. Gibbs’ point was that the area should be con­
centrated as far as possible. It is a point which Government have not over­
looked. Out of 37 divisions or sub-divisions in the United Provinces, we have 
already abolished 9 and we contemplate closing down several more in the near 
future with the sole object of getting the culoivation more concentrated and 
more under our oontrol. With regard to the small areas in the Punjab, the 
Local Government is considering the question of further restrictions ar d con­
trol in those areas. We have also reduced the j)ri(‘e last year by Rs. 2, from 
Rs. 15 to Rs. 13, and we again contemplate further re^luction.

T he  H on o u rable  D r . Sir  DEVA PRASAD SARVADHIKARY; The 
price paid to the cultivator ?

T he  H o n ou rable  Mr. A. C. Me WATTERS : Yes, the price paid to the 
•cultivator of opium. Then, there is another area from which we obtain con- 
4siderable supplies, namely, the Malwa States. We have carefully reconsidered 
our engagements with the Indian States concerned and we have been able to 
reduce the amount for which we have contracted from 11,400 maunds in the 
current year to 6,500 maunds for next year. I think tl̂ ese figures show that 
Government have not overlooked the necessity of restricting the area and 
the production of opium in accordance with their policy, both external and 
internal, and in accordance with the requirements of the stock position.

I will now turn for a moment to the question of policy, I do not desire 
to repeat the whole of what I said in March last in this House. So far as con­
sumption in India is concerned the House knows that the Central Government 
have no financial interest whatever in the opium supplied to the Provinces and 
I think the sense of the House was certainly with me when I took the view that 
the proper line of action was for us to co-operate with Local Governments in 
putting down abuses of opium—eating or smoking wherever they exist—and 
we have been pursuing that policy, in consultation with Local Governments.
So far as exports are concerned, the House knows what financial sacrifices 
we have made in the past. I think it is suflftcient to repeat that the average 
annual revenue of the Central Grovemment from opium in the 3 years before 
i9i3 was over 8 crores of rupees. The preliminary actuals of last year show
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tliat the revenue last year was Rs. 1 crore and 42 lakhs. I think that everyone 
recognises that the (Jovemment of India have made very substantial financial 
sacrifices.

I think we are entitled to ask that if we are to push those sacrifices further, 
as we are prepared to do, we should endeavour to ensure that our efforts are not 
wasted and that the policy adopted should be one which will really bring to an 
end any abuses of opium eating or smoking that may exist and not merely result 
in the opium from India being replaced by opium from other countries. After 
all, with a crore and a half a good deal can be done and I think we are entitled 
to ask that our sacrifices should not be made for no purpose. We have, for 
some years past, as the House knows, adopted a system, so far as exports are 
concerned, of allowing export only under the certificate system. We either 
sell direct to foreign Governments under definite agreements or we allow export 
on a certificate from those Governments. It might have been a possible line 
to stop there and say that the importing country is responsible. We have, as a 
matter of fact, gone further in two instances. In the case of Macao and in the 
case of Persia we have actually ourselves taken the initiative and stopped 
export, although the opium was desired by those countries. Our attitude in 
regard to exports has now been again considered by the Government of India 
in the light of their commitments at Geneva. They are anxious to show to 
the world that they are prepared to fulfil their obligations in the spirit and not 
merely in letter. Therefore, I have the full authority of Government to tell 
the House that the Government of India are now prepared to accept some 
measure of responsibility even for licit exports covered by certificates. That 
is to say, they are prepared to prohibit or restrict export even where foreign 
Governments are prepared to furnish a certificate, if there is evidence that the 
opium is finding its way into the illicit trade. This is an important declaration 
of policy and I think that it should help to meet the complaint which the 
Honourable Mover made about Indian opium being smuggled out of the coun­
tries to which it is in the first instance consigned.

I now turn to the question of control. Last March when I dealt with 
this question, I said very little about control because I was speaking at 
some length upon other matters. I contented myself at that time with 
quoting the opinion of one of the most hostile critics of Indian opium policy 
and if the House will bear with me I will quote that opinion again. The 
quotation is from Miss Eileen de la Motte. This is what she said on the ques­
tion of control :

“  Every step relating to the control and output is carefully and systomatically re­
gulated and has been brought to the highest pitch of efficiency, a model and example to th« 
rest of the world

Last March I left the matter at that. But, as the question of control 
has been definitely raised and as few people know how close and intimate that 
control is, I should like to give very briefly a few more details. In the first 
place as is known, the produce of poppy cultivated on Government account 
can only be obtained from Government. It has to be delivered to the Govern­
ment Opium Department. From that Department it is issued only to licensed 
vendors wholesale or retail. The wholesale vendor can only sell such opium 
to other licensed vendors or to licensed (Jniggists# The retail vendor may 
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eell to individuals. Thus the individual can only obtain opium produced in 
India from a licensed retail vendor or a licensed druggist. Each stage of the 
distribution down to the retail vendor is safeguarded by an elaborate system of 
transport passes, while the conditions governing the licence of a retail vendor 
are most stringent. He may not sell to any one person at one time more than 
the quantity of opium which an individual may lawfully possess ; he may sell 
only for cash and only on premises for which he is licensed ; he must not allow 
consumption on such premises, and he must keep correct daily accounts 
of his B̂ es which shall be open at all times to inspection by excise officers. 
There are further still more stringent restrictions in regard to opium for smok- 
mg. It is a system which has been developed through many generations 
and it has been brought to a very considerable state of efficiency. To illus­
trate the extent of our control over the area under cultivation, I should like 
to mention that during the last 15 years the area which has actually been 
cultivated has been less than the area settled except in two years when there 
lias been an excess of less than 4 per cent. This shows that our opium officers 
keep a very close control over the area which is cultivated.

I now come to a still more important point regarding control which ia 
that at Greî eva we have recently agreed that we will allow an independent 
Committee of the League of Nations to visit India, as it will visit other 
signatory countrieB, after 5 years in order to examine our system of control 
and to a06ure themselves that it is absolutely water-tight. To this indepen­
dent examination we have quite willingly and readily consented.

I now turn to the third point, namely, the advances to cultivators. This 
is an administrative matter and I think that the Honourable Mover has made 
a good deal out of what is after all a small point. It is a very old practice 
indeed. It dates back» I believe, from the days of the Mughal Emperors. 
We have references to it even prior to 1764. It is a practice which is not 
confined to opium. It is specially suitable where there is a crop which requires 
more than the usual amount of preparation of the soil and where there is a 
Binglepurchaser who requires an assured outturn to be dealt with on business 
methods. For these reasons this system of advances has frequently been 
resorted to for such crops as opium, sugar and indigo. Now, there are two 
main reasons why this practice has always been found to be useful. First 
it ensures our having a much closer control over the area which is cultivated. 
It is obvious that if advances are not made vre should have less certainty of 
particular areas being cultivated with opium. Therefore, in order to obtain 
the outturn which we require, we should have to settle a larger area than we 
do'at present. In fact, as the Honourable Member desires to restrict the area 
of cultivation, he should welcome the system of advances, as it gives us mucb 
greatqr control over that area. The second reason is that our advances keep the 
cultivator out of the hands of the money-lenders. The amount of advance is not 
very considerable. It is about one-fifth of the total amount eventuaBy due to the 
CTjdtivator. It is made only to enable him to sow his crop without h -̂ving to resort 
to the money-lender. The only result of the abolition of these advances wiH 
be that Government will have to offer a higher price and will be paying a portion 
of the mQa^y-lendei’  ̂ We have had this matter under consideration
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on several occasions and we have always come to the concIuBxon th»i it would 
be a retrograde step to abolish the system.

That is all, Sir, I have to say on this Resolution. I have shown what we hare 
done in the direction of restrioting the area cultivated. I have made a state­
ment about our policy which is, Ithmk, important. I think the House will 
realise whal is my fundamental objection to this Resolution, namely, that the 
question of policy must have precedence over the question of the restriction of 
area. With regard to control, I have given a short account of our ay^tom and 1 
have made an important point, namely, that the Governm^ent have agzeed to 
accept the investigation of an independent committee of the League of Nationa 
Aa regards advances, I consider t ^ t  it enables us to keep a closer oontrot over 
the area under cultivation and that it is both for the benefit of the cultivator 
and the Government that he should not have to resort to the money-lender.

For these reasons I do not think I can advise the House to accept the 
Resolution and I hope the Honourable Member will not find it necessary to 
press it after what I have said. I do hope that the House will ako realise that 
we are not hostile to and indeed are anxious to receive any sound and practical 
Buggestiona for the improvement of our opium administration.

The H o n o u r a b le  1^. DWARKANATH MITTER (West Bengal: Non* 
Muhammadan) : Sir, in supporting this Resolution of the HoBoiiable Dr. 
Sir Deva Prasad Sarvadhikary, I have in view the fact that the Honourable 
Mover of the Resolution is actuated by a very noble motive, namely, that of 
directing the policy of Government into a definite channel, that is to say, so 
far as home consumption of opium is concerned to reduce or diminish the drug 
habit of th« people. The less the area of cultivation the less will be the pro­
duction and the retail prices will consequently increase and opium wiM not 
be accessible so easily to the people who have cultivated the drug habit as it is- 
when the area of cultivation is unrestricted. I do not know if the time has eome 
when Government will agree to restrict the area of cultivation to the amount 
of opium which may be necessary for medicinal and scientific purposes. That 
is the millcniuan to come at some distant time. So far as India is c<WM5erBied, 
the practice of swallowing or eating oj)ium dates so far back as the sixteenth 
ceutuxy and the liabit cannot be eradicated in a day; but at the same 
time it has been stated by the Government, both by the Honourable 
Mr. Me Watters and the Honourable Sir Basil Blackett, that’ the question 
of diminution of revenues will not prevent the Government of I n ^  from 
directing their policy into a channel wliich will really raise the condition 
of the people to this extent that there will be less and less of an indul­
gence in this pernicious habit either of eating or swallowing opiuni, or, so 
far as prepared opium is concerncd, of smoking it. Honourable Members 
of the House will further notice that there is in some parts of the country, a 
practice which is very prejudicial and deleterious, namely, that of giving opium 
to chikiren to keep them quiet amongst working mothers in certain industrial 
areas. Government will have to consider in future whether special measures 
will not be necessary to prevent that being done. I am bound to submit 
to this House that on account of the progressive increase in the retail price of 
opium there has been a considerable diminution in consumption in British India 
as I find from the figures and the Honourable Mr. McWattexs will say if I aan 
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right. The amount now consumed jier capita is 18 grains, while in 18d6 it wA  ̂
about 27 grains per capita. The Honourable Sir Basil Blackett said in hi» 
speech last September that so far as Government are concerned they have 
decided to restrict the amount of imports and exports from India. The fact 
that it involved a further reduction in the revenues of India will not for a mo­
ment be allowed to affect Government’s attitude in this behalf. The Resolu­
tion has done good in drawing prominent attention to the fact that Govern- 
tnent will have to accede to the policy which will restrict the area to such an ex­
tent as will be necessary for the proper use of opium either for medicinal 
or scientific purposes or what may be required for the moderate use of opium.
I support the first part of the Resolution.

With reference to the second part of the Resolution I feel some difficulty in 
supporting it, because I find from the speeches of previous speakers that this has 
been a practice which has been in existence from very ancient times. I afn 
not prepared to support the second part of the Resolution as it is a matter of 
detail which Government may at some future time consider. I support the 
first part of the Resolution that Government should see their way to restrict 
the area for cultivation. The Resolution however does not define to what extent 
or in what proportion the restriction should be made. I fully realise that thefe 
is sufficient force in the statement of the Honourable Mr. McWatters, that first 
you have to define the policy. The Resolution in one sense really puts the 
cart before the horse. The Resolution has, however, drawn prominent attention 
to this fact that Government must change their policy in the direction that public 
opinion desires. For these reasons I support the first part of the Resolvition.

T h e  H o n o u r a b le  M r . K. C. ROY (Bengal: Nominated Non-Official) : 
Sir, with your permission I move for the adjournment of the debate on this 
Resolution till the next cold weather Session in Delhi. We are indebted to the 
Honourable Mr. McWatters for his illuminating speech in which he has told us 
much about our commitments in general, and withheld some. He has given 
us no details. We have not even before us the report of the Indian Delegation 
of 1924-25. Mr. McWatters next took us into his confidence when he said that 
he was in correspondence with Local Governments about internal opium 
policy, but he has given us no details. It is consequently unfair that we 
Bhould be asked to vote either for the Resolution or against it. In the third 
place, there is the insoluble problem of opium cultivation in Indian States. We 
know nothing about it and there is no data before us. On these three grounds, 
therefore, I beg to move, Sir, that the debate be adjourned till the next cold 
weather.

T h e  H on o u r a ble  the  PRESIDENT : Amendment moved:
“  That the debate be adjourned to a future Session
I think that I should point out to the House that this amendment amounts 

to a proposal to close the discussion altogether, inasmuch as this Resolution 
will naturally disappear when the Council of State disappears.

T he  H o n o u rable  Sir  MANECKJI DADABHOY (Central Pro  ̂
vinces: General): Sir, I did not intend to speak on this Resolution, of 
my Ho^ou^able Colleague to-day, but the motion for adjournment which haa
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heen made by the Honourable Mr. K. C. Roy compels me to oppose it. The 
Honourable' Mr. McWfltters has very graphically and clearly explained the 
policy of the Government of India in the matter. He has in unequivocal 
language assured this Council that the Government of India have taken 
sti&ps in the matter of the opium policy to restrict not only production but 
consumption. He has also pointed out that adequa%e measures have been 
adopted for the control of the industry. He has also given convincing reasons 
why these advances have been made by Government in the matter of the 
cultivation of poppy, and finally he has also informed the Heuse that the 
Government of India have agreed after ^ ve  years to an open examination of 
the condition of affairs by an impartial tribunal which will represent tlie 
League of Nations.

In view of these statements, and in view’ of the policy of Government 
also described in this Council last year very ably and fully by the Honourable 
Mr. McWatters in response to a similar demand, I consider that this Resolu­
tion is entirely unnecessary and superfluous and that no useful purpose would 
be served by adjourning the ccriSidcration of this measure till next cold 
weather, as my Honourable friend Mr. K. C. Roy has suggested. If the 
object of my Honourable friend Mr. Roy is to save this motion being defeated: 
in this Council to-day, I entirely sympathise with him for having been so 
resourceful in having suggested this adjournment. {Tie H ot ourable Sir 
Veva Prasad SarvadJ.ikary: “ But we are so accustomed to defeat.” )
Sir, so far as the policy of the Government of India is concerned, no serious 
oljcction could be taken at this stage. JVhen the Government of India 
sacrificed their finances in response to a certain class of faddist I was the 
first to raise my voice in opposition to the policy which was then adopted in 
the late Imperial Council. I then pointed out that the policy which the 
Government w'ere then adopting W’ould not receive a similar and sympathetic 
response from other countries ; I then gave a warning to Government that 
they were throÂ  ing aw'ay their resources for the mere ideal and unattainable 
uplift of humanity, which would not be fully responded to by China where 
the bulk of our opium was shipped and other nations, and that their attempts 
would be fruitless. What I said 15 years ago, when Sir Guy Fleetwood 
Wilson was the Finance Minister in charge, has been borne out by a succession of 
events, and it is noŵ  a matter of common knowledge that the finances of India 
have been deplorably sacrificed to meet certain sentirnental objections. 
the adopfion of this Resolution is open to serious objection. Our finances have 
been put into order lately by heavy taxation. lu the last three years taxation 
to the tune of 60 crores of rupees have been imposed on India, and now my 
Honourable Colleague to-day wants that a further slice of the revenue which 
we are entitled legally, morally and lawfully to obtain should be swnficed, 
which would inevitably lead Government to a further imposition of addi^onal 
taxation. That would be the naturalimplication of the acceptance of a reso­
lution of this character. Sir, the Government of India on sucwssive Mcasions 
have made a definite declaration of their pdlicy. Even the Finance Minister, 
the Honourable Sir Basil Blackett, in dealing with the subjwt of opium revenue, 
when discussing the last financial budget, clearly pointed out that it was the 
avowed policy of Government to go in steadily for a reduction and control of the 
growth ^poppy. In view of aU the oiroumfltances, I consider it is absolutely
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tlnnecessary and wholly superfluous to consider this Resolution any further^ 
1 alsi) oppose the motion for adjournment, and I think, in view of the assur­
ance given by Mr. MoWatters on behalf of Government, my Honourable friend 
there wiil see his way to withdraw his motion, but if he does not, there is onljF 
one course left to this Council, and that is to oppose and reject it.

The Council then adjourned fca: Lunch till a Quarter to Three of the Clock.

The Council re-assembled after Lanch at a Quarter to Three of the Clock .̂ 
the Honourable the President in the Chair. .

T h e  HoNouitABLE M a jo r  N a w a b  MOHAMED AKBAR KHAN (North­
West Frontier Province: Nominated Non-Official): Sir, I quite sympa­
thise with the Mover of the Resolution, which, as it stands  ̂ is very commend­
able. No dombt it concerns the welfare of thej)eopleof India^ where opium 
is taken in large quantities. Every one in this House, I believe, will surely 
admit that of all th? intoxicating drugs opium is the most harmful and cruellevSt 
enemy of mankind. It is the most injurious and enervating and not only 
deprives man of his energy and ^Yisdom but it makes him id la n d  hixurious  ̂
and degrades the one addicted to it in several respects. Knowing as we all 
do the most injurioiis eflects of taking opium, I trust very strong measures 
will be adopted to discourage its use. But the question is, what sort of steps- 
should be taken to prevent the taking of this injurious drug. My Honourable 
friend the Mover of the Resolution proposes restricting its cultivation by dis­
continuing the advances made to the cultivators of the drug in question. 
But I Fdy that supposing its cultivation in British India is restricted by the 
measure proposed, what guarantee can we have as to its limited produce in 
Native States or the independent territories bordering on India. As it is, it is 
the Native States or the territories otlier than British India that traffic most 
in this most objectionable of all tlie licensed drugs. I am afraid, Sir, the 
placing of any such restriction on its cultivation in British India will not prove 
of any advantage. On the other hand it will result in its smuggling, as is 
the case with regard to cocaine. Cocaine, I think, ie the most expensive of 
all the intoxicating drugs. Legal restrictions have been imposed by the Gov­
ernment on its use, but I think Honoiu*able Members are aware of the fact that, 
in spite of these restrit tious, cocaine is taken in very large quantities in this 
country. People who are addicted to it get it, no matter how expensive it » . 
No other result, I think, can be expected with regard to opium by placing 
any restriction on its produce, for those who are addicted to it will get it under 
any circumstances. Although in the Punjab and in the North-West Frontier 
Province we do not cultivate much opium, there are a vast number of people, 
especially of the Sikh community, who consume opium and it will be very diffi­
cult to stop those people from getting the drug they require. Moreover, ,̂ 
th e  Resolution, if given effect to, would deprive the Government o f a consi­
derable amount of revenue and would consequently result in f®esh taxation  
u nder which we are groaning already and reduction of which is very anxiously 
ayraited b y  all of U3. As the lion’s shares of Indian taxes are contributed b y  
th e agriculturist classes, I am  afraid, the imposition of any fresh taxation,, 
levied to  m ake up the deficiency in the central revenue caused b y
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abolition of tie  opium duty, would be very hard on the. poor. Zamindars both in  ̂
the Punjab and the North-West Frontier ̂ Province, whose incomes are already 
diminishing ovory day owing to the arable bmdŝ  being water-logged. Under 
the circuxD6tance& 1 think the right and proper method of discouraging the use 
of opium would be to educate public opinion and bring home to the mindS' 
of people the injurious effects attendant on its use. Unless we do this 
and unless the public really realises the evil elTects of ufiing opium, I am afraid 
you will not be able to discourage its use by any legislative measure. I think, 
therefore, that instead of imposing any restriction on the cultivation of this 
special drug, we should start an anti-opium campaign's which, I believe, will 
prove of great advantage. In view of what I have said, I trust the Honourable 
the Mover will see his way to withdraw the Resolution aiwl do something in 
the way of starting an anti-opium camj>aign by speeches and writing or some 
thing of that sort.

T he  H o n o u r a b le  SRUUT CHANDRADHAR BOROOAH (Assam j 
Non-Muhammadan) : Sir, 1 come from a province the inhabitants of whick 
have a right to be heard on this matter. Opium is nowhere more consmned in 
India than in the province of Assam. I believe the Geneva Conference fixed 
the maximum quantity of opium for every 10,000 of the population at 6 seers. 
You will be surprised to hear that there are some districts in Assam where this 
limit has gone up to 159 seera. I am of course open to correction, for I speak 
from memory. But, even if I am wrong, I am sure I am not very wrong. I 
have seen the evil effects of opium with my own eyes. Opium thoroughly  ̂
degenerates its victim intellectually, morally and physically. It makes a, 
man weak in body and in mind ; and whenever the opium-eater is ill, the doctors- 
are at a loss what to do ; because no medicine will act on his system. Opium, 
eaters are timid, indolent and proverbial liars. There is no humiliation which, 
the opium eater c:iimot stoop to, no disgraceful thing which he cannot do  ̂
for a sin̂ rle dose of opium. He will readily part with everything he hag got 
in the world, he will ungrudgingly do the most disgraceful things, itt order to- 
get his dose of opium. It Ls very sad to think how many happy families ia 
my provincfe have been ruined, how many are being ruined, and how nxAny 
will still be ruined by this great monster. The people of Assam have always 
a ked the Government to abolish the opium traffic in the province altogether,. 
Even the opium-eaters themselves would like this for the good of their 
children and their grand-children, provided only that they get their own dose 
of opium as long as they live. The Assam Government have taken some 
uteps to remove this evil. They have reduced the number of opium shops; 
thpy have also reduced the quantity of opium supplied to these shops; and they 
have lately introduced a system of registration of the opium eaters. But 
these have not produced the desired result. The people want the Government 
to do more. They are even prepared to make good the loas in opiitm revenue 
by some other means. They say, “ Impose some other Ux and take away 
this opium from us.’* But the Government will not go as fast as the people 
^ould like them to. The R-esolution has been opposed by some Honourable 
Membeus, but I am afraid, these gentlemen do not know the mischief done 
by opium in my province. They come from places where the opium habit 
does not exist, or where even if it exists, it is on a very small scale. The 
Re^olutioij/bMoxe u^wanjbs to reduce tb  ̂productioa oi opium. i
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think it is my sacred duty to support it. 1 am thankful to the Honour­
able mover for bringing it in. I support the Honourable Dr. Sir Deva 
Prasad SarVadhikary’s Resolution with the greatest pleasure.

The Hoi^ouRAfeLE Sir DiNSHAW WACHA (Bombay: Nominated Non­
Official) : Sir, I shall not detain the Council for many minutes; neither am I 
going to speak physiologically on the subject ot in any o'Wier way. 1 only 
want to flay ft few W6rds on the policy of the Government in regard to this 
mattet. Sir, I may claim to be one of the oldest and most vigorous critics 
of the Government Opium policy. I have been a critic from the year 1885 
when there Was a discussion brought forward in Parliament by the Archi* 
bishop of Canterbury. I was one of the persons who very often discussed 
this question in the Press and on the platform. I was also one of those who 
took part in a large mass meeting which was held in the Town Hall by the 
Bishop of Bombay, Dr. Mylne. Then, later on, in 1897, when 1 was in London 
I flwidressed along with my old friend the late Sir Surendranath Banerjea a 
large meeting specially held in Exeter Ha!l, and since those days 1 have con­
stantly and closely Watched very carefully the policy of the Government 
in regard to opium. I Was exceedingly glad when the treaty with China 
was concluded some 15 or 12 years ago. From that time forward every 
Member of the Council must have s^en how the opium revenue has steadily 
dwindled down and doWn. 12 crores Was the maximum that we had about 
th e  tim e th e treaty was under negotiation till we have now less than 2 crores 
of rupees. The only opium we now grow is the opium for internal consump­
tion, more or less for medicinal purpose and a little for export. We may feel 
assured th at th e  Government will still bring down the cultivation of opium to 
th e  m inim um . We may fully rely on the assurance given by our Financial 
Secretary, that the Government will steadily pursue the policy. That being 
th e  case, I think the Council will act wisely by not prolonging this debate 
unnecessarily, and I do hope  ̂ and sincerely hope, that my friend, Sir Deva 
Prasad Sarvadhikary, who has brought forward this Resolution with the best 
of in ten tion s, being a reasonable man and a man of practical common sense, 
w ill withdraw his motion. With these words, I take my seat.

T h e  H o n o u r a b le  tA e  PRESIDP]NT: Honourable Members do not 
seem inclined to speak on the amendment that the discussion be postpo;ied to 
a future Session. I think we might get that amendment ont of the way. 
The Honourable Mr. K. C. Roy’s amendment was that the discussion be post­
poned for a future Session. The question is that that amendment be adopt* 
ed.

The motion was negatived.
T h e  H on o u r a ble  Dr. Sir DEVA PRASAD SARVADHIKARY: Sir, 

it has been one of my ambitions in life to earn the appro-
3 P.M. batioD of my Honourable friend from Bombay in whose

. good company I have all along bê n̂ in the crusade 
against opium and drugs and liqujr. I should not lightly ^ant to lose that 
approbation. On the present occasion, h«;wever, ifiatters are on a slightly 
diSezent basis. We have had pronouncements and announcements from the
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Honourable Mr. McWatters that make my position, at all eviBiitg with rtgard 
to the first portion 6t the Resolution, stronger and more unassailable than ever. 
He has been good enough to say, and I congratulate him and Government on 
the announcement, that there have been steady efforts at r striction of acre­
age. That being so and there being an admission of the nc i  for restriction, 
1 fail to understand why so commonplace and obvious a Eesolution like that 
commending further restriction to the attention of the Government should 
not be acceptable to Government, unless it be for reasons which I do not want 
to attribute to the Government, namely, that to be told to do the right will 
not suit them unless they make up their mind to do the right on their own 
account. Sir, I do not think that the request of the Council of State, if my 
Honourable colleagues are with me, with regard to at least the first portion of 
the Resolution can possibly come amiss to the Gc^vernmcnt. A case for restric­
tion has been made out and a case for restriction has been admitted by the 
Government. I may not b(* able to say definitely, clearly and unequivocally how' 
far further restriction shall go, because. Sir, as has been pointed out and as my 
Honourable friend claimed in his speech, the questions of policy and of restric­
tion must gt) hand in hand. I could not dictate the policy, and I am supposed 
to have chosen what my Honourable friend ( ailed the wrong end of the stick. 
But any end of the stick is good enough for certain purposes if that purpose 
can be even partially achieved. I say that though you have been restricting 
the cultivation, this restriction has not been enough. You say that I have 
n^t yet defined my policy. Whose fault is that ? There are your Geneva 
commitments. There is public opinion insistently wanting you to lay down 
jpur policy regarding the absolute minimum of cultivation under the present 
Mcumstances and you have not yet framed your policy. That is not the 
fault of this House or of those outside it who are urginji; the Government to have 
a more restricted policy. Therefore, Sir, I find it difficult to fall in with the 
views of those of my friends who have advised me to withdraw my Resolu­
tion.

I see, however, greater force with regard to their suggestions in the second 
part of the proposal. And if you, Sir, be good enough to put the Resolution iu 
two parts, I shall be quite prepared to fall in with the views of my friends who* 
advise me to withdraw my Resolution with regard to the second part. I am 
myself not at all convinced by what my Honourable friend Mr. Yamin Khan 
or for the matter of that other Honourable Members have said with regard 
to the propriety of continued advance. I do not agree that unless you want 
me to nurse an industry of agriculture like sugar, there is occasion or justifica­
tion for an advance. Certainly not from public revenue. It so happens in tlm 
case that Government are the monopolists and not in the position of a Govern­
ment pure and simple. They are more like private dealers ^ving advance® 
and taking a quid pro quo. That has been the ancient practice but it is notr 
necessarily the correct practice, at least now when people have reaUsed what 
can be done if they take to the cultivation within such areas as Government 
may think fit to prescribe. Sir, I am quite in sympathy with those of my friends 
who want to keep the cultivator out of the hands of the money-lenders and I 
wish that their good wishes and good feelings could materialise in various other 
directions where such help k  much more needed for the agriculturifita propet
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than for the opulent and flouriahing opium trade. Therefore, that arguments 
does not weigh with me. ^

Reference has been made, Sir, to indigo advance. I wish my Honourable 
friend had not referred to that. It has a doleful, un-cheery and regretful 
history behind it which we do not want to re-call. It will die its natural 
death and we do not want it to be resurrected from the end that it has 
properly attained. In spite of all that, Sir, I  am prepared, having regard to 
the administrative reasons’ that have been urged, to withdraw the second 
portion of my Resolution.

With regard to the first portion, Sir, I am sorry to have to divide the 
House. I am sorry that I have been the unwilling cause of bringing them after 
the mid-day adjournment and I hope Honourable Members will not mind that. 
As some fundamental questions have been raised, I am afraid I shall have to go 
a little more in detail in my reply than I would otherwise have done. Govern­
ment may on this occasion well cry to be saved from their friends. They them­
selves have not put forward financial reasons. They do not mind the dwindling 
revenue under the opium head. But there are friends of Government here who 
regret the good old days when “ nations could be uplifted ” in their own words— 
what nations I do not know—out of the revenue that the Government was ac­
customed to derive from the old opium head. Whatever uplifting that 
might have been it must have been at the expense of some other nations. The 
axgument that “ if these foolish nations do not want to behave, what does i% 
matter to us ; we shall go on making money as we have been doing out of opiujj^ 
ajid let them do what they like will no longer answer. That is a pro­
position that did not appeal to people in the near past. We have embarked upon 
a settled policy from which there is no going back that the opium revenue 
shall be sacrificed. I am sure a crore and a half will not be much of a matte? 
now to be taken into consideration after we consulted to the loss of many morer 
crores, having regard to commitments that have been already referred to.

Incidentally, Sir, let me refer to the 50 crores that we are supposed to have 
been paying in the shape of additional taxation. That was the dictum of an 
expert whose opinion is always entitled to great respect. But has it been 
all or largely because of the loss of opium revenue ? No. Moreover an expert 
not far from me here reminds me that it was nearer 90 crores than fifty that we 
have been paying in the near past in the shape of additional taxation. Surely 
loss of opium revenue is not answerable for this. I shall however leave that 
matter to be settled by experts. Anyway, Government and the people have 
agreed that the question of financial loss shall not stand in the way of the 
ultimate solution of this question. With regard to the moral aspects of the 
question about which my Honourable friend Mr. Yamin Khan has still doubts^ 
I  think the Honourable Member from Assam has fully answered him and 
if I might give him one or two extracts from medical opixdon, I think it would 
serve my purpose all the better.

Hr. S. K. Datta speaking in the Assembly on this very question pointedf 
out last March that the document of 1911 (Lord Hardinge’s pronounoement) taid 
dpwn that posse^4 certain madici^al propeirtiea. In the fijst place
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was su p p ed  to be a specific against malaria, an exploded theory. During the 
luncheon interval one of the Honourable Members hailing from the neighbour­
hood of the Godavari District said to a suffering member that it was an anti­
dote against malaria. I said on Dr. S. K. Datta’s authority that it was not. In 
the second place it was clai nied to be an anodyne, and there according to Dr. 
Datta, certainly experience was with the Government of India. In the third 
place, it was supposed to be necessary for the ailments of children. This is an' 
absolutely exploded theory which is borne out by the testimony of well known 
Doctors, like Dootor Jibanu Mistri of Bombay who says :

“  The percentage of opium-eating under medical advice is very smaU. The greatest 
abuflo to which it is put is the prevaihng habit of dosing •tiildren with it to keep them (a) 
from crying, even when it is duo to such legitimate cause as insufficiency of mother’s milk, 
or (b) to keep thorn quiet while the mother goes out to work, oi* {c) from a prevailing false 
impression that it is good for the healthy growth of a child.”

I do not want to labour the point further because I think it is generally 
a<];reed that neither on moral nor medical grounds, in spite of the findings of 
tlie Royal Comiiiission of 1895, which have been seriously challenged, can it be 
said that in the interests of the people of India the consumption of opium cannot 
be reduced. *

Regarding exports my Honourable friend has himself admitted that if 
abuse is proved, Government will be prepared to reconsider the question of 
exports under the certificate system. That there is room for such reconsidera­
tion is indicated by the Geneva report to which I did not think it necessary to 
refer in my opening speech, because I thought that it was not likely to be 
challenged. One of the opinions expressed by Sir John Jordan was as follows. 
He declared that, unless the Coniniittee could take effective meastires to pre­
vent the large export “ it was* better to abandon the matter.’  ̂ He hoped other 
Governments would follow India’s practice of not attaching importance to 
import certificates. He added that nearly the whole of the exports from the 
Persian Gulf were nominally destined for Vladivostock, but they were really 
landed elsewhere.

I do not for a moment suggest that the Government of India have been at 
all remiss with regard to this matter, but instances of abuse are clearly indicated 
which will make Government, in the light of what my friend has told us to-day, 
reconsider the situation and revise the certificate procedure imder which export 
is allowed. Even in these Geneva Conferences I do not think statements of 
fact are always accurate and can be implicitly relied on, and I should like to take 
them with the usual reservation. For example, when certain people were attack­
ing the Portuguese Government with regard to the situation in Macao, lihe 
Portuguese delegate said that in Macao the consumption of opium was relatively 
negligible. Sir Malcolm Delevingne drew attention to certain inaccuracies in 
the Portuguese report concerning re-exports of opium from Macao. Therefore 
there is a great deal of room for reconsideration of the whole question of export 
as well as internal consumption. The matter was fully gone into in the debates 
here as well as in the other House in March last. Therefore I do not want to tire 
the patience of the House by referring to that at length. I submit, however, that 
the first part of the Resolution at all events should be accepted. Regarding 
the other part, I am in your hands and in tlie hands of this Honourable Houfle, 
and I have indicated my views on that point.
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Tbe H0170UBABLs Hr.^A. C. MoWATTERS : Sir; I do not ipropbse to 
infliot afSeoond speeoli upon the House but I was glad that the Mover on re- 
oonBideration has deoided that the seoond part of his Resolution had better be 

. left out. i I think the adnnnistrative reasons that I gave are quite oonclusive. 
As xegards tiie first part I was still waiting to hear my main objection to this 
Besolution answered, which is that you must define your policy firat and on this 

. aooount the Besoliition as it stands is in my opinion practically nugatory. 
; It is a Resolution which, if the House adopted it, iv̂ ould serve no useful purpose 
whatever. I took great trouble in my speech to show what real advance we 
had made in regard to opium exports. The reply of the Honourable Member 
has more or less confirmed what I said in regard to the action which Government

taking. W ith regard to the restriction of area, we have already made 
great restrictions after full^and cajeful consideration of the policy which we have 
accepted.,. As. regards any further restriction in general terms such as this, 
I woi^d say that it is absolutely meaningless. I must, therefore, oppose the 
Honourable Member’s Resolution.

. T he  H o n o u r a b le  th e  PRKSIDENT : I shall put the Resolution in two 
parts. I think that is the proper course and it will be open for the Honourable 
. J4ember to let the second part of his Resolution go by default.

The first part of the Resolution is :
That this Council recommends to the Governor General in Council that—
(i) the area for cultivation of opium be restricted and brought under stricter con-

tn>r\
The question is that that part of the Resolution be adopted.
The Council divided:

 ̂ AYES.— 11.
Aman AK, Khan Bahadur. 
^Qiooah, Srijut Chandradhar. 
Haroon Jaffer, Mr. Ibrahim. 
Karandikar, Mr. R. P. 
Manmohandas Ramji, Mr.

Mitter, Dr. D. N.
Ramedas Pantulu, Mr. V.
Ram Saran Das, Rai Bahadur Lala. 
Raza Ali, Mr.
Roy, Mr. K. C.
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 ̂ ^ a z l’ i-Husain« Mjan Sir.
\ Frooni, Sir Arthur.
 ̂ Khaiiarde, Mr. G. S.
. lirirdrMacGregor, Mr. E. G. L.

The motion was negatived.
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Sethna, Mr. Phiroze C.
Tek Chand, Diwan. ^
Thompson, Mr. J. P.
Wacha, Sir Dinshaw.
Yamin Elhan, Mr,
Zahir-ud-din, Khan Bahadur Saiyi<}.



T he H o n o u rable  t h e  PkESlDENT: I will now take the aeoottd part 
of tlie Resolution. That will run;

“  This Council recommendfl to the Governor General in Council that the praotioib of 
making advances to opium cultivators be discontinued with effect from the next seaaon 
lor  making advances and that this be notified in advance as soon as possible **

The question is thftt that part of the ReBohition be adopted.

The motion was negatived.
The H onou h able  th e  PRESIDENT. Mr. Yamin Khan.
T he  H o n ou rable  SAIYID RAZA ALI : Sir, I rise to a point of order 

in connection with the procedure governing the introduction of a Bill in 
the Chamber on the eve of its dissolution. Paragraph 78B of the Manual of 
Business and Procedure makes it quite clear that, unless a Bill is passed in 
the Chamber in which it has been introduced, it automatically lapses with the 
dissolution of the Chamber. Further, paragraph 66 shows that no action can 
be taken by Governincnt with reference to a Bill if merely leave to introduce 
it has been given by a Chamber which is subsequently dissolved. The position, 
therefore, Sir, that arises will be rather anomalous, and as there is some doubt 
about the interpretation of these niles, I ask you. Sir, to kindly enlighten us with 
a ruling as to what will happen if this House gives leave to the Honourable 
Member to introduce his Bill. As I have submitted, after leave being accorded, 
with the dissolution of the Council the Bill will automatically lapse, so that 
the only point that will have been gained, if I am correct in my interpretation 
of paragraph 66 of the Manual of Business and Procedure, will be the accord­
ing of formal leave which will lead to nothing. I ask you. Sir, to kindly give 
us a ruling a.s to whether it will be possible for Government even to circulate 
this Bill for public opinion and public criticism if leave is granted. As I have 
already submitted, it seems from paragraph 66 of the Manual that such action 
cannot be taken legally by Government.

T h e  H o n o u r a b l e  th e  PRESIDENT: I think the point raised by the 
Honourable Saiyid Raza Ali is not a difficult one. Under the rule, which was 
added to the Indian Legislative Rules not long ago, any Bill which is intro­
duced in the Council of State will, when the Council is dissolved, lapse unless 
at the time of the dissolution it has been passed by both Chambers. In the 
particular case of the Bill which the Honourable Mr. Yamin Khan seeks leave 
to introduce to day it does not necessarily follow that the Bill will lapse, though 
on the face of it it does seem a practical impoflsibility that the Bill will be passed 
into law by both Chambers before the end of the current Session. The 
Honourable Saiyid Raza Ali asked one more question, and that was whether 
it would be legal for the Government to circulate a Bill introduced to-day in 
the manner in which the Honourable Mr. Yamin Khan seeks to introduce his 
Bill. The answer is that it would not only be legal, but, if before the end of 
the Session a motion were moved and carri^ that the Bill should be circulated 
for opinion it would be obligatory on the Government to circulate the BUI 
for opinion! What would happen to these opinions when received would be 
another matter.
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AMENDMENT OF THE LAW RELATING TO INTEREST BHX.

T h e  H o n o u r a b le  M r . YAMIN KHAN (United Provinces West : 
Muhammadan): Sir, liefore asking for lean̂ e to introduce this Bill, I might 
point out with reference to one of the objectionfi which has fceen raised oy 
the Honourable Saiyid Raza Ali, that it may not be possible to circulate the 
Bill for opiniom, but it may be quite possible, even in this'Session, to take the 
Bill into consideration and to pass it. There is ample time during ithis Session 
%nd these motions'ca« be moved in this Hoitse. .

T h e  H o n o u r a b l e  t h e  PRESIDENT : I do not know whether thfj 
Honourable Member clearly understood me. Even though this motion may 
be moved and passed by this House and even if the Bill should be passed by 
t t is  House, nevertheless if by the end of the Session the BiU has not been 
passed by the Assembly -al ô, the Bill will lapse,

T®* H o n o u r a b le  M u . YAMIN KHAN : That is what I was Baying. It 
Ynight be quite pofesible that it might be passed by the Assembly also l:n5caure 
Ibhere 4b ample time. Any how, Sir, it is on the agenda for me to ask for feave 
4o introduce this Bill. I have stated in the Statement of Gbjectfi and Reasons 
Sully what leads me to ask for leave to introduce this Bill-, and it is a very 
uimple measure. By this Bill I want only to ^op the accumulation of interest 
%eyemd the capital amount which had been advanced by the money-lender^ 
I t  is f®r the benefit of the zemindars and agriculturists. This is an old Hindu 
law which jarevailed up to 1855 in the whole of India. It was prevalent during 
tk e  Moghul period. It is prevalent at present in Indian States ; it is prevalent in 
the Bombay Presidency to a certain extent; it is prevalent in Calcutta town 
proper t« a certaia extent, and in Berar. A change was brought about in 1855 
fcy Act XXVIIL Since then the present law is to allow the accumulation of in­
terest to gd on. By this Bill I propose to incorporate the old Hindu law into 
Ibhe law ef ladia. It is nst the proper time now for me to give illustrations or 
*to discuss fully what mischief the introduction of the Act of 1855 hus caused 
4)0 the zamindaT comtnunity and how nvmy houses hâ ê since then been ruined 
Ton account of the present law, I will deal with these matters at a later stage. 
A t present ifc will suffice for me, £fir, to lay before the Council thr-, fact that m 
1855, wheft the new change was brought in, there was neither a Muhammadan 
w  a Hindu sitting in the Council and therefore at that time thiilr law  ̂could nc  ̂
IMropei?ly be Tepresented. The effects of that change will*be discussed by me 
^  a future'^age. The Government, taking into oonsideration the great hard- 
«hip w ĥich had been caused to diflerent kinds of debtors introduced the Usu­
rious Leans Act in 19 j 8 ; but that does ndt go far enough in providing a Ten)t>dy 
io£ the irisohief v hach I proj)ose by this enactment to litop. The old Hmda 
law was very seund, it was weil fitted to the needs of the country for which it 
was made atid it reniamed the la%v for centuries.

With these few words I ask for leave to introduce this ffill.
T h e  H o n ou rable  th e  PRESIDENT: Does the Honourable Member 

(Sir Annamalai Chettiyar, who had risen to speak) propose to oppose the Bill ?
Th» H o n o u r a b le  S i r  S . R. M. ANNAMALAI CHETTIYAR (Madras: 

Hon-Muhammadan); Yes, Sir, I rise to oppose this Bill I may be permitted



to observe that no new facts have been adduced justifyiag the introduction 
of a Bill 80 recently rejected by this House as February this year. It has 
been repeatedly brought before this House and before the other House in some 
shape or other and permission for its introduction has as often been refused. 
I should think that the author of the Bill feels very strongly on̂  the subject 
and so he brings it up again and again. While we can respect the strength of 
his convictions, I doubt very much if we will be justifi^ in permitting the 
introduction of the Bill. He seems to labour under a misconception in thinking 
that the banker or money-lender wants to deprive his debtors of their proper­
ties. If my experience is a correct guide, I should think that nothing is farther 
from the truth. The banker or money-lender will only be too glad to receive 
regular payments of interest and principal. His business is to make money 
roll and so yield more, and not to have it locked up. But, Sir, it has become 
a fashion in these days to blame the creditor for whatever evils the debtor may 
bring on himself. The creditor helps the debtor in a time of need. There are 
debtors and debtors. The creditor’s repeated requests for payment of his 
dues are ignored. The debtor purposely allows the interest to accumulate 
because he is sure of the protection afforded by the Usurious Loans Act. 
There are again cases where the debtor finds it to his convenience to put ofl 
payment.

T h e  H o n o u r a ble  Mr . YAMIN KHAN : Sir, is this speech in opposi­
tion at the present stage in proper order ?

T h e  H o n o u rable  the  PRESIDENT : The Honourable Member is so 
far quite in order.

The Honourable Sir S. M. ANNAMALAI CHETTIYAR : Sir, I am 
only stating the reasons why I am opposing this motion. When the creditor 
presses, the debtor says, “ Look here, have I not got enough property, why do 
you press me ? You know this year has been a bad one and I can hardly pay 
you unless I sell some of my properties and the value of property goes down in 
lean years. I expect a better return, a larger income, next year. Can you 
not wait till then? I am sure tube able to pay you.” The creditor waits 
but the interest accumulates. Is he at fault ? A series of bad years comes on 
which are not uncommon and the same request is repeated and the accumula­
tion of interest is inevitable. To blame the creditor for this is hardly reason­
able. Why should the sins of the debtor be visited on the creditor ? Sir, 
in this country money-lending is not limited to one particular commumty or 
communities.. All who can spare some money take to banking. Professional 
people, such as lawyers, doctors, and the agriculturists themselves, invest their 
money in loans. Perhaps this type of creditors and not the professional money­
lenders may in some way be responsible for the evils complained of. The 
money-lenders as a class are not responsible for that although there may be 
exceptions here and there. But we should not proceed to generalise from those 
exceptions.

Sir only one word more. It is well to remember that the money of the 
money-lender and banker has played no mean part in the development of the 
counliy and contributes much towards its material progreBS in agnculture, 
trade and industry. .
MS2CS. ®
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[S ir a  M.?Ajw»®maI»i C hettiyar,]
Wh^t will be the effect of this Bill on the free flow of money ? Agriculture, 

trade and in ^try  will suffer most and get paralysed for want of Capital. 
For your information, Sir, I wiJl tell you—perhaps most of the Honourable 
Members here are aware of it— t̂hat almost all the Local Governments are 
against this Bill. I must oppose this Bill.

T h e  H qnotjbable th e  PRESIDENT : Thejquestion is :
** T l^ i le»Te be given to introdaoe a Bill to amend the Interest Aot.**

The motion was adopted.
T h e  H o n o u r a ble  Mr. YAMIN KHANi: Sir, I introduce^he Bill.

IM OODNCII. 9> fX4T .̂ ^P . 19&.

RESOLUTION RE INTEREST ON DEPOSITS IN POST OFFICE SAV- 
ING8 BANKS OPENED BY mTHAMMADAN DEPOSITORS.

T h e  H on o u r a ble  th e  PRESIDENT : The Council will now resume 
discussion on the Resolution* moved by the Honourable Mr. Haroon Jaffer 
on the 10th March which is set out on the paper. The discussion on the Resolu­
tion on that occasion was adjourned on the motion of an Honourable Member 
no longer with us to enable Government and the Honourable the Mover and 
other Members of the Council to ascertain the vie\vs of the Local Governments 
and particularly of the Muhammadan community in regard to the ])r0j)0sal 
contained in the Resolution ; and I think it would serve to shorten the debate 
and possibly to keep it on the right lines if I ask the Honourable Mr. McWatters, 
who on behalf of Government has been making inquiries, to inform the 
House what the result of those inquiries has been. Thereafter if it is ne­
cessary, I may be able to indicate to the House the lines on wliich the delate 
should proceed and the scope of the sj'eeches which may be made by Honour­
able Members who have already spoken in the debate.

T h e  H o n o u rable  Mk. A. C. MfAVATTEPS (Finance Secretary) : Sir, 
the action taken by Government after the debate on the 16th of March last was 
to consult all Local Governments and to ask them to give us their opiuion on 
the various issues raised in that debate after consulting representative ]\lu- 
hammadan opinion all over the country. Tliere]>lies are beginning to come 
in ; we have only received two replies from the major Local Governments and 
we have not yet material enough to enable us to arrive at a definite decision 
on the questions at issue. I should like, however, to give this assurance to 
the Honourable Mover that if there is a weight of opinion in favour of the 
scheme which has been proposed or something on those lines, the Govern­
ment are quite prepared to rive the matter their serious considei ation.

This Council recommends to the Governor General in Comicil that Government may 
be pleased to keep a separate account of the interest payable by Government on deposit 
aocounts in Post Office Savings Banks opened by Muhammadan depositors who, owing to 
their reUgious ^ lie f , have requested that no interest should be credited to them, and that 
this sum ^ou ld  be set aside as a special fund, to which also any interest on Government 
Beoarities foregone by Muhammadan holders under similar oiroumBtances should be oreditod 
aud thiat ftmd should be utilieed in ^warding Scholi^ivhips ^  poor Muh|tmmafiBj;i 
students in the Muslim University, Aligarh.”  .
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T h e  H o n ou rable  th e  PRESIDENT: The Council seems to be in no 
better position for discussing the Resolution th^n it was in March l8kst. With 
reference to the remarks that fell from the Honoi^able Mr. McWattorBy 1 
think the Council would like to hear the remarks of the Mover on the views of 
and assurances given by the Honourable the Finance Secretary.

T he  H on o u r a ble  M r . HAROON JAFFER (Bombay Presidency: 
Muhammadan): I want to know whether the amendment on the agenda * 
is to be moved by the Honourable Saiyid Raza Ali.

T h e  H on o u rable  th e  PRESIDENT: The amendment will come 
later. It wiD not arise if the Resolution is otherwise disposed of. I asked 
the Honourable Member if he had any remarks to make with regard to the 
assurances given by the Honourable the Finance Secretary.

T h e  H on o u rable  M r . HAROON JAFFER : Sir, from the information 
which my Honourable friend Mr. McWatters has just given, I find that he 
has received replies only from two Governments, and unle&s he receive 
replies from all the other Provincial Governments, he cannot decide whether 
it will be possible for him to accept my Resolution or not. Iti s now nearly 
six months since the Government of India have been trying to ascertair 
opinions and so far, I am sorr\"tosay, they have not succeeded. Surely this 
matter might have been expedited in view of the fact that the life of this 
Council ends with this Session. It would have been better for me to have 
asked you to again post|)‘Uie the consideration of this Resolution, but 
as there is no fiirtlierS^ssio;'of Tf:is Council, T cannot do so. Besides Gov­
ernment also raiinot cfT( to it because all the ’ eplies have not been
received. Under the circuiiKsi.tuces, I have no other alternative left but 
to acce]>t tlie assurance jiist given that tlie Governiiient'vill give effect to 
my Resohition i tlie majority of the Muhammadans apptove of it. I beg 
to throw out a suggestion that, if there is no majority, at least those 
provinces which are in favour of it mav have the advantage of my Resolu­
tion. I do not press n.v HcsohitKM’i ai-.l I ask T)eruiission to withdraw it.

The H onourable Mr. A. C. WATTERS : i wish to repeat the
exact form o. tli(‘ ass!;]‘a.n<*r which w<i.s un eu by nie. I si{,if i. if there was a weight 
of oj-'ii\ion iu favour of the ]^roposal or souKUhiug on those lines, Government 
will give the matter tiieir serious coiisider-iiion.

T h e  H on ou rable  SAIYID RAZA ALI (United Provinces East: Mu­
hammadan): Sir, the announcement made by the Honourable Mr. McWatters
is, I believe, quite satisfactory. I lio])e my Honourable iriend has carefully 
followed his words. Tlie words were that if the weight of opinion invited by 
the Government of India favoured the proposal contained in the Resolution, 
Government would be willing to give eftect to it.

The H on ou eable  Mr. A. C. McWATTERS: Government will give it 
tjieir seripus consideration. .

The H o n o u k a b lb  SAIYID RAZA A L I: I am  told that the words u s ^  
were “ serious consideration.”  Even if the Resolution is earned, w ^ t wiU 
be the effect ? Jlesolutions p a ^ d  amy of the Legi^tuw
are Hot binding on the Government. They can at best be seriously coB«Mler«i



[Saiyid Raza Ali.]
by the Government and no more. Therefore I believe I am in order in 
moving that the discussion be adjourned sine die.

T h e  H o n o u r a ble  th e  PRESIDENT: I think the simpler way of dis­
posing of the Resolution wo\ild probably be for the Honourable Member to 
ask for leave to withdraw if he is still of the same opinion.

T h e H o n o u r a ble  M b . HAROON JAFFER : Yes.
The Resolution was withdrawn by leave of the Council.
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RESOLUTION RE INDIANIZATION OF THE ESTABLISHMENT OF 
THE HIGH COMMISSIONER FOR INDIA.

T h e H o n o u r a ble  th e  PRESIDENT : I understand that the Honourable 
Mr. Sethna does not propose to move his Resolution* and I therefore refrain 
from calling him.

DATE FOR DISCUSSION OF THE RESOLUTION RE THE REFORMS 
INQUIRY COMMITTEE’S REPORT.

T h e  H o n o u r a ble  th e  PRESIDENT : I may inform the House with 
reference to certain remarks made in the Council the other day that I have 
received notice of a Resolution from the Honourable Mr. Crerar with regard to 
the Reforms Inquiry Committee’s Report. I understand that it has not yet 
been circulated to Honourable Members. I mention it now because the 
Honourable the Home Secretary has asked me to waive the full period of 
15 dajTB* notice, so as to enable his Resolution to be taken up some time next 
week. The Resolution will be circulated almost at once, but in the meantime 
I might read its terms to the House. The Resolution runs :

“  This Council recommends to the Governor General in Council that he do accept the 
principle underlying the majority report of the Reforms Inquiry Committee and that he do 
give early consideration to the detailed recommendations therein contained for improve- 
mentB in the machinery of Government.”

I am quite prepared to accede to the request for shortening the full period of 
15 days’ notice, provided the period is not unduly .shortened ; and it will be 
for the convenience of the House if the Home Secretary could indicate the 
probable date on which the Resolution will be put on the list of business, a 
date which should not be earlier than the middle or the latter half of next 
week.

It will be possible no doubt to find time for it. But I should like to hear 
from the Home Secretary if he has any proposal to make, in the absence of 
the Leader of the House, as to the date on which it should be taken up.

T he  H on o u r a ble  Mr. J. CRERAR : Dates are under consideration at 
present. I think they will be the 11th and the 12th of September. But this

* ** This Council recommendB to the Governor General in Council that steps be HYm 
to Indianise the staff and establishment of the High Commissioner for India in the United
Kingdom.**



/
is pro\isional. I can certainly promise that the period of waiving the notice 
will not be shortened to any date within those dates. I believe that those 
dates will actually be sanctioned.

T he  H onourable the PRESIDENT: I hope it will be possible to give 
the House definite information within a day or two as to the date on which 
this Resolution will be brought forward.

The Council then adjourned till Eleven of the Clock on Wednesday, the 
2nd September, 1925.
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